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That is why I am appealing, not technicaily,
not legalistically, to you to take a broad view
and create proper instruments to see that this
measure becomes a success. With all this
caution—I do not want to use the word
¢ warning >—I hope the Government will
take into consideration all these suggestions
and do things properly.

MESSAGES FROM THE LOK
SABHA

I. The Nagaland State Legislature
(Delegation of Powers) Bill, 1975

II., TheTaxation Law (Amendment)

Bill, 1975

SECRETARY-GENERAL Sir, I have to

report to the House of the following
messages received from the Lok Sabha,
Signed by the Secretary-General of the
Lok Sabha:—

“‘In accordance [with the provisions of
Rule 120 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to inform you
that Lok Sabha,, at its sitting held on
the 28th July, 1975, agreed withou,

any amendment to the  Nagaland
and State Legislature (Delegation
of Powers) Bill, 1975, which was

passed by Rajya Sabha at its sitting
held on the 23rd July, 1975.”
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“In accordance with the provisions of
Rule 96 of the Rules ot Procedure and
Conduct of Business in Lok Sabha
I am directed to enclose herewith
the  Taxation Laws (Amendment)
Bill, 1975, as passed by Lok Sabha
at its sitting held on the 28th July?

& 1975.

2. The Speaker has certified that this
Bill is a Money Bill within the mea-
ning of article 110 of the Constitution

of India.”

[29 JULY 1975)
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Sir, I lay a copy of the Taxation LawS$
(Amendment) Bill, 1975 on the Table.

MR. DEPUTY CHAIRMAN : The
House stands adjourned till 2-15 P.M.

1 The house then adjourned for lunch
at eight minutes past one of the clock,

The House reassembled after lunch at
seventeen minutes past two of the clock-
The Vice-Chairman, (Shrimati Purabi
Mukhopadhyay) m the Chair.

THE MAINTENANCE OF INTERNAL.
SECURITY (AMENDMENT), RBill 1975
Contd.

SHRIMAN PRAFULLA GOSWAMI
(Assam) : It is a great pleasure for me to sup-
portjthis amendment of the MISA; I whole-
heartedly, with all my conviction, support
this amendment. Since 1971 and 1972
after the massive mandate given by the
people, our beloved leader, Prime
Minister Shrimati Indira Gandhi .initiated
the economic programme to remove t.. po-
verty of the suffering masses, to end the
exploitation of the vast millions and millions
of our people by the vested interets. These
interests, along with right reactionary forces
began to organise all kinds of obs-
tacles including bringing various cases before
the courts to hold up progress. In 1972
I said that it was a revolution of the ballot
box. Now, this proclamation of emergency
is a second revolution which has been star-
ted by our beloved leader, Shrimati
Indira Gandhi, for
rammes through constitutional means
without bloodshed and democratically. Tae
emergency is not only constitutional, but
also it is legal and moral.. No government
can be a helpless spectator to the situation
which has prevailed for the last two to three
years. These reactionary vested interests
planned a great conspiracy to over hrow our
Government which has been democrati-
cally votedin to power, and particularly,
Shrimati Indira Gandhi, They resort=d

economic prog-

edr
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to the spreading of all kinds of falsehood,
and incited violence and revolt amongst the
army personnel and incited all kinds of
strikes, gheraos, dharnas and what not. Not
only that they wanted to destroy the func-
‘tioning  of Parliament. It is most unfor-
tunate that all the vested interests, the
conservative and reactionary force® of the
country combined to obstruct the
implementation of our economic
programmes and put all kinds of obstacles
in the way Added to it, corrupt and crimi-
nal people like the smugglers, black mar-
keteers, foods adultrators , tax-evadors and
people with black money resortei to filing
petitons before the court. Many of them
were released and were granted bail by the
judge under the pretext of lacuna in the
qaw, although these notorrious people are
well-known as smugglers and black marke-
teers. Intellectual lawyers interpret the law,
according to their own interpretation and
judges cannot see the itention of law passed
by Parliament, The law made by Parliament
is academic subject. It is with a definite
purpose to maintan peace and order in the
society and to protect the oppressed and
exploited people from the tyranny of a
handful of few vested interest.

Durin g this period of two to three years our
country was threatened with internal dan-
gers. There was all kind of lawlessness.
The country was passing through
disorder and disruption and was heading
towards a catastrophe and so-called <‘total
revolution” by planned conspiracy of some
Opposition leaders and anti-social elements

combined together. At this moment
the President imposed emer-
gency  which the Prime Minister

called a ¢‘a painful necessity**. But, Madam,
I feel that it was a not a “painful necessity”
but it was absolute necessity. Had the
emergency not been proclaimed the count-
ry would have been in disorder and chaos.
We are thankful to the Prime Minister for
saving the country from a catastrophe.
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Madam, this emergency should be
taken with all seriousness. The emergency
is imposed to preserve our democratic struc-
ture and protect the law-abiding vast majo-
rity of citizens from the tyranny of mino-
rity which were conspiring
to establish a kind of fascist dictatorship
to protect the vested interest and kill the
democratic process of  socialisation
in our country. We do not accept
cialism with class struggle ; we are trying t0
remove poverty by means of
socialistic programmes. Emergency today
has given a jerk not only to the country but
also to our own partymen., We cannot be
slack or show indifference to our obligations

Ble

and responsibilities.

Coming to the MISA Act, most of the
arrested under MISA are smugglers
or anti-social agitators and a handful of
political leaders belonging to the Opposi-
sition who were tyring to foment dis-~
order, dislocation and disturbances to have
the so-called total revolution. Even from
our own party some men are put behind the
prison bar because it was consilered ne-
cessary to maintan peace and order.
I think our Prime Minister is so dignified
to these handful of political

persons

and graceful

leaders  that their names are no
pulbished to expose their anti-State and
anti-social, unpatriotic activities. Further

they are not treated like criminals or anti-
social but kept confined with all amenities
and standard of daily life that they were
accustomed to have in their home  while
free. Of course, somebody wanted wine
which was refused. Some prisoners arres=
ted under MISA were in the habit of drink-~
ing foreign liquor.

Madam, all the smugglers, blackmar-
keteers, economic offenders, food adul-
terators must be kept with ordinary cri-
minals like thieves, dacoits, murderdrs in the
same standard of ‘C’ class irrespective of
their own standard of life at home,
Here I recollecte that the Select Committe®
on the Bill for prevention of food adultera-
tion is going on and hey wanted further
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important and urgent.

Committees are asked to complete
reports within three months of their cons~
titutjon.

wish all our Select

Madam, teday pecople are happy. They
have welcomed emergency. As a  matter
of fact, today we are passing through normal
Previous to the emergency it was

times.

most abnormal times because  nobody
could be sure of their day to day normal
activities. Therefore, ntow it s normal
times. Law-abidirg . citizens are

heppy. They are leading their daily life
peacefully without any interfererce {rem
the organisers of strikes, etc. People
are happy that they having this
emergency. Even those middie class intel-
lectuals and lower middle class pecple who
used to criticise the Govertment right and
left -for lack of social security, are now
saying that they are now happy because
after all, Shrimati Indira Gandhi has brought
some order and security, protectirg the
law-abiding citizens from the handful of
agitators and law-breakers who were out to
disturb the peace of the society and then
to create chaos.

are

Here ip this context, in the application of
the MISA, I want to impress upon the
Government that all the antisocial elements,
especially the tmugglers, blackmarketeers,
ard food edulteratcrs should be severely
punished. This is rot the first time that
I am saying this. Since 1952 when I
entered the Assembly, on the floor of the
Assembly, on the floor of Parliament and
on the floor of the AICC, 1
have been repeatedly sayirg that the black-
marketeers and food adulterators require
severe punishment, They are anti-social
and they are more dangerous than anybody
else. Even an ordinary thief is less harmful
than the food adulterator. The food
adulterator iS more harmful than
even a murderer who commits murder some
times because of some provocation. So the
Home  Minister should take note that no-
thing less than a  severe. punishment
should be given. And the judi-
ciary should go through a radical change

their .

I
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because the rich men now—1I have said this
repeatedly—go to the court, appeal in the

name of fundamental rights and these

intellectual lawyers twist things in such a

way that they find some lacuna or there is a
little bit of doubt and they are released.

Madam, in our country who is considered

to be the best lawysr ? If a murderer
is got acquitted by a lawyer, he become

the best lawyer. But according to the
ethics of their profession, a lawyer has to
help in getting the real culprit punished and
in getting the innocent acquitted. But heye
in our country those are the best lawyers
who get murderers acquitted, who get dacoit
acquitted. Therefore, the whole judiciary
should go throush a drastic  change. I
do not like to pass any  remark, but
judges differ. You See, sometimes the
High Court says something and the Sup-
reme Court says Something else, Even
in the High Court, the judges differ. The
judgement iS according to individual dis-
cretion. Judgements are not like mathe-
matical formulas—two plustwois four. They
are according to the judge’s discretion and
sometimes according to their whims. Some-
times they ignore the intention of Parliament
in pissing laws to control these anti-social
elem=nts but they go by their interpreta-
tion of the language. Corrupt officers and
corrupt businessm=7 are now inactive only
for some time. It may be o1t of fear. But
we must root out corruption so thatin fut-
ure such corrupt people and officers cannot
come. Now in all spheres of life we find
corruption. Of course, corription is there
in foreign countries also. But here the cor-
rupt people are exploiting the poor pzople

In America or in other countries, corrup™
tion is prevalent on a greater scale, but that
does not effect the ordinary people. But
here if a corrupt businessman adultera-
tes food, it affects millions of people’s
health. If a corrupt officer does not
perform his duties, millions of our poor
people suffer. In the West there may be
capitalist corruption or manipulation but
the day to-day life of the citizens is not
interfered with. In foreign countries, you

L do not find so much food adulteration o,
any adulteration of food at all. But
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here even food is adulterated. It
would like to impress on the House that
¢ven in our party or among the politicians.,
if there is any lack of integyity they should
be severely dealt with.

Now we should stand unitedly behind
our beloved leader, the Prime Minister
and we should observe discipline and the
Prime Minister has said  what
Kind of discipline it should be discipline not
out of fear, discipline not like the Casa
Blanca discipline, but discipline from within
the heart, discipline with conviction and cot-
rage to carry out our programme under the
leadership of our Prime Minister (Time bel
rings) One minute. I just want to remind
'he House that as long back as 1964, under
the leadership of Jawaharlal Nehru, we
passed the resolution on domocratic socialism
at  Bhubhaneshwar. It was drafted by
him and at that time Jawaharlal Nehru had
anticipated the danger to democracy and
Soc’alism. It was clearly stated there; I
shall read from that resolution.

“Development of anti-sccial forces with
ts corrupting irfluerce peses a threat to
jdemocracy and sccialism which skculd be
met by systematic and stiong  action”.
This was the assessment In  1964.
After the split in Congress, the so-called
opposition started working in a more plarned
and scientific way to thrcw cut our Govern-
ment and create chaos and to establish a
Fascist dictatorship. Therefcre, it is our
bounden duty and it is the duty of every
law-abiding and patriotic citizen ard more
so our Party men and pcliticians  who
belicve in demccracy erd scaiclism, to raise
the mnaticnal censcicusress i the covntiy
so that naticral character is develcped and
patriotism is rouvsed in crder to build up
our country and remove poverly. Here I
would like to say that it is very gocd that the
fanatical communal organisations like R.S.S.,
Anand Maig, Jamait etc. have been banned.
It is absolutely nccessary. Scme people
belonging to those organisations are put
behind the bar. But that is not all because

there are many people outside the jail whose
minds are with these organisaticns. We
have, therefore, te make tremerceus political
propaganda against them. We should rot
be complacent after keeping seme people in
jail. We should educate the pecple and
organjse them to resist conmaral ard
reactive forces.

(Time bell rings)

Last but not least, I feel proud ofcur
beloved leader Shrimati Indira Gandhi,
Why? Because she gets iCertified Cefining
her own ends and means with precisiens srd
achieved the capacity to direct the
opinions of others whko sare rcsperdirg
rationally and emoticrslly 1o the neecs,
demands and hopes and discussicns of the
largest number of pecple. She uncer-
stands the climate ard politicel sigrifczrce
and she is identified with the vast majority
of down trodden and exploited pecple urcer
a handful of minority. She is above any
clique or coterie. It is not corrcet. Ehe
derives her power frcm the ideolegy, frem
the people and frem her folleweis. 1 m
proud to be her follewer. Tong live
Shrimati Indira Gandbi; long live her
leadership; and long live cur ccuntry.

SHRI AHMAD HOSSAIN MONDAL
(West Bengal) : Maeadem, Chaiimen, it
is a pleasure for me to spcazk for the first
time in this Housc, the Hcuse of Elders.
It is also a great pleasure for me to speak
under your chairmanship.

Madam, I support the Maintenarce of
Internal Security Act, the sccend emercmert
of which has ceme vp tedoy fer censidera-
tion in tkis Hcuse. It lzd  alreccy come
vp for consideraticn in the ot Heouse.
Today it has come vp here for our ccnsi-
deration, In this ccrnecticn I might men-
tion here that the preclamaticn f cmeargency
has alrcady been approved by this Hcuse.
The present amending previsicn in the
MISA are nothing but a necessay follow-
up legal actions. The amu Cmexnts bicught
before the House for our consiceraticn arc
perfectly in accordance with tle Constitu-
tional provisicns as cmbedied in article z2.
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~ This Bill, madam, which has come up for
consideration here tcday is nothing but
" cooperation with the period of emergency.
. Secondly, it will not be necessary ncw to
"disclose the grounds on which a person
is sought to be detained by the appropriate
authority  under this amernding Bill
Thirdly, it also provides that it is not necessary
that the person detained shculd be giver
an opportunity to make a representaticn
or to go for bail. It might be asked, why
is this draconian law sought to be imposed
banning all sorts of perscnal freedom 2

Madam, the answer, in my opinion, is
that there are big sharks wnder the garb
and in the shape of saboteurs, saboteurs in
the name of the State, sabotevrs in the shape
of anti-social elements, who cannot be
brought before the courts of law under the
ordinary laws of our land. They are too
big, Madam, and too powerful for our
common laws. Therefore, this smending
Bill is being brought and is considered
necessary to be on our Statute Beck. Anti-
social elements are enemies of the State and,
in my opinion, must be dealt with not only
effectively and efficiently but firmly.

Madam, time and again, during emergency
our Prime Minister has said that actions
under the emergency are painful necessities.
The actions proposed in the Maintenance
of Internal Security (Amendment) Bill
before us today here to amend further the
principal Act are also painful necessities.
However painful it might be, in the interest
of our country and our people as a whole
we must accept it.

Madam, I support the Bill in its entirety.
Once again, Madam, I thank you for giving
me the chance to support this Bill today.
Thank you. £ <o eizdire N gyl s 99 ¢

PROF. RASHEEDUDDIN KHAN (Nomi-
nated): Madam, Vice-Chairman, Iam not
speaking specifically on the Maintenance
of Internal Security (Amendmert) Bill alone.
1 am speaking, Madam, on tfe entire situation
which the people and the naticn s facing,

574 RS—3 )

What happened on the 26th of June is an
important event in the history of republic
of India. We have witnessed during the last
couple of years a steady deterioraticn of
norms of democratic functioning, of the style
of parliamentary working, and attempts
to de-stabilize the establisted system. Scme
of us have even written about it earlier
and spoken with such conviction as one
commands. It was a sorry spectacle to
see that the world’s outstanding example of
a participatory parliamentary system was
undermined by narrow partisan interests
of cerfain groups which, instead of accepting
the structure, were questicning the strrcture
itself,

It is understandable that within the
framework of Parliamentary system, the
Opposition party or parties questicn the
acts of the ruling party. It is permissible
also, Madam, that the Opposition should
have the right to air an alternative strategy
of naticnal development. -~ What is not
permissible for the Opposition, as for the
ruling party, is to subvert the entire system
as such. And I may be pardoned for saying
that the experience of the last one and a
half years, if not more, has been that certain
forces in their anxiety to built an alternative
structure of power were almost out to
destroy the very edifice, a model, which
India was building for the third world.
The range of Opposition has been very wide
in terms of ideology. It bas varied from
almost the extreme right to a certain seg-
ments of the extreme left. The reasons for
the opposition also must be multiple.
Sometimes, the reasons have been ideologi-
cal. Sometimes, the reasons have been for
partisan purposes by a State or multiple
States and sometimes it became a single
obsession that disloging of the ruling party
is the single point of the whole opposition.
The alarming dimensions were reached when,
last year, around a leader whose credentialg
we need not question because it is not
question of personal motivation, but a leader
whose outlook on different problems of
political life was known, the whole assembly
of opposition from the extreme right to the
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extreme left got congregated which, a
crescendo, attempted to disrupt the whole

system. I had occasion to write about this
in my last article in April, 1975 in which
I had mentioned that unless some  attempg

{s made by enlightened public opinion in Irdia,
not only belonging to the ruling party,
but different groups, to arrest the deteriora=
tion in this situation, what will happen is
that with the bath water we will also throw
away the baby. It is a fact whether one
sees from inside or outside. I had occasion
to see it from outside India, It was an
arming situation. What was happening
in India was nothing but national indiscipline
attempting to uproot the structure of indus-
trial peace and attempting to foment trouble
taking advantage of economic ,problems
taking advantage of social chaos and taking
advantage of the overall backwardness of
economy. One can always raise accusing
fingers against the ruling party for acts of
omission and commission. But there arg
limits to it. If the opposition goes to “the
limit of uprooting the whole system withoug
formulating  an . alternative, then the
opposition s neither serving the
purpose of being a parliamentary opposition
nor is it serving the purpose of being @
patriotic alternative to an available system_
This was alarming. In offices, work was
not being donme. In schools and colleges,
teaching was not being done. Agriculture
was stagnated. For every act of omission of
the Government, the people of India were
penalised. What outhgt to have been legiti-
mate parliamentary opposition, reached the
limits of unconstitutionality.  Therefore,
what happened on the 26th of June, however
one may perceive, has been a halting of
deterioration and arresting of the rot. It hag
been an attempt to put back the system on
its rails back again. ‘Therefore, let us
conceive emergency as an attempt to stop
the drift towards anarchy and chaos. Let
uUs recognise emergency as an attempt to
mobilise people for stability of parliamen-
tary democracy. Let us recognise emergency
as a step to rebuilt the structure of democracy
and democratic values. But let us not think

68

of emargency as an alternative to a fuae-
tioning parliamentary system. I am adding
a word of caution particulatly bacause three
components are important in a participatory
patliamentary democracy. One component
is the leadership which is to examine the

entire ethos of the people, lay down
priorities and formulate plans for
national development, for national

stability and national security. That com-
ponent has been available in India ever since
the struggle for national independence.
The second component is the component
of mass mobilisation of people for action and
growth, I may submit that that component
has been somewhat weak after Independence.
Mass mobilisation for development and
growth has not had the same tempo as the
mass mobilisation for emancipation from
foreign rule.

This {s the responsibility of the ruling
party. Let the ruling party, the Congress
party, which is the only national party in
terms of its electoral appeal, in terms of its
appeal in the different regions of the country,
take advantage of the emergency and put its
house in order. The Congress party is a
massbased party. I completely under-
stand why the Congress party cannot be a
cadre-based party. There are a variety of
reasons for that. Firstly, because it is not
an ideologically oriented party. Secondly, the
whole heritage of the Congress has been
a mass -party in which people from different
regions speaking different languages are
there. The Congress party ought to have
two principles at least if it has to play the
role of the engineer of social change. Firstly,
it must have compositional homogeneity,
like-minded people alone should be in a
party. And, secondly, Congress ought not
to be a forum, it ought to be a party. It has
ceased to be a movement after the Indepen-
dence. Strictly speaking, it is an amalgam,
it is an agglomeration of diverse factions
which  are self-contradictory, mutually
antagonistic, living under the sams umbrella
because Congress has bzen a stable powar-
base. That Congress is a stable power-basz
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is welcome but power for what? Is power
the end or the means? If power is the
means, then Congress must have composi-
tional homogeneity. Even if it is mnot
possible to have compositional homogeneity—
I can understand that—, it must have a hard™
core of Congress activists who are required
in order to mobilise the people at least to
implement the 20-point programme which
the Prime Minister has rightly announced
with the concurrence of the leadership of
the Congress Party. The 20-point pro-
gramme is a programme of pragmatic
consideration, If at least five points of the
20-point programme had been actively
implemented with the active support of the
Congress activists, we would have achieved
something, we would have taken a step
forward.

The third component in tha polity are
those who are called upon to implement,
i.6., the administrators, the bureaucracy.
While leadership of the party is all right,
which is element No, 1, the mobilisation ©f
the masses which is done by the activists
of the party is still very weak and, Madam,
without passing an adverse comment on
our civil service—let me say it is not their
fault but my feeling—1I say that the whole
style, structure and functioning of the civil
service in India has not been attuned to
developmental purposes particularly for the
building up of democracy, secularism and
socialism in the country. Let the Congress
Party and all of us define what do we
exactly mean by democracy in «this country
what do we exactly mean by secularism in
this country and what do we exactly mean
by socialism in this country? The definition
need not be doctrinaire. But, after having
.defined the hard-core of the elements of
democracy, secularism and socialism, I do
not find the option where bureaucracy ought
not to be committed to these principles.
Bureaucracy of a participatory parlia-
‘mentary democracy must be involved in
the implementation of the policy formulated
by the leadership and acvtivised by mass
mobilisation. e TEE o TSE T

v (Time bell ringsy T T

Madam, these are aspects on which we
have to ponder because the emergency hag
also given us some breathing time. The
whole world is observing us and we are
observing ourselves. Certain  people are
afraid to speak. They are afraid to speak
because they have skeletons to hide but
those of us who have no skeletons to hide
have to speak and I speak with my conviction
which is this that the Maintenance of Interna]
Security Act is an expedient measure.
Welcome it at the moment. But, it i3
not the end. Let us start rethinking
about the whole process and if we are
thinking of normalcy, two words of caution
I would like to add. It ought not
to be hasty step-back. We have witnessed
in this House how a small, irresponsi-
ble minority has stopped the working
of the parliamentary system. Normalcy
at that anarchic, chaotic level is to be com -
pletely over ruled. Normaley at higher level,
ves. But normalcy how ? Normalcy in
waich the ruling party must have a sense of
parpase, b ireaucracy ought to be committed.
And let all of us stand up and discipline
people. Let it not be said that only the
period of em=rgency was a period of disci-
pline and after the emergency was over we
have reverted back into diffidence.

copelavie T

Madam, these are times in which other
things have to be talked. I have to make two
spzcific suzgestions. Firstly, I think within
the framswork of emergency we also have to
sece how certain positive reforms are arti-
culated to the p=ople. Press is an important
ingredient in a parliamentary system. Press
in this country has been both a mixture of
rasponsibility aand irresponsibility. It has
articulated the vasted interests’ position but
it also articulated certain worthy causes. Let
us re-examine that within the framework of
emergency, how we can tackle this national
press. My feeling is that unless we take a
more creative view of press censorship, we
might stifie even creative dissent, The heart
of a parliamentary democracy is to have
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creative dissent within the party and' Withiﬁ
Parliament. Dissent in the last 14 years
has been very destructive. I would also
éntirely agree with the Prime Minister when
she says that the Indian press has also built
up a hysteria in the last 14 years as if every-
thing was collapsing. But while that ex-
treme was bad, let us also not go to the
other extreme. AL e el

We must make a sharp distinction between
rectification of an error by the emergenty
and slipping over into autocracy. I am cer-
tain that neither the Prime Minister nor the
Congress Party has any interest in building
a structure of autocracy. But what we have,
I entirely agree, is a structure of disciplined
parliamentary system, and for a disciplined
parliamentary system the emergency has
given a breathing space. Let us go into
rational rethinking about the whole affair,
Now that criminals who have been committing
crimes of economic character are all behind
the bars,—happily so—the smugglers have
been out and people who have been having
nihilistic policies are out, this is an occasion
where a national consensus has to be evolved
s to how India ought to be a model of an
active, participative parliamentary system
committed to achieve the national goal of
democracy, secularism and  socialism and
working as one man so that we can hold our

heads high and be a model for the world
to emulate, :

LA

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY):  Shri
Nageshwar Prasad Shahi. . ..Not here. Shri
N. P. Chaudhari. Those who have given
their names and are not present, I am eli-
minating theilj names from the list.

5t &‘3{0 fYo NEH (tﬁzx sr%sr)
TAATE SywArfa qEeaT, a8 St -
fx g wmm w1 @ fadww
qAAT AT §, F 3w FT AW F &
i asrgm g 1 5@ & 7% wraw &
57 &7 a9g ¥ ug fouss =g @mr
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TaT & | Teedfa wEET # w3 fad
T ST FRAT 997 AT AW I
[ 79 & foi ag fdas @wt
WET & ATHA SATAT TIT § | WT HVST
Tee & sradt § B 3w usAifas g9l
¥ 3w auf ¥ dwr § Fo GaT FTAERT
T7 foar ar & ag e & Freor feafa
far 0¥ fa a7 & FEax A ST @
off | UF qOT FT ATAEC, TFfEET
FT @AW WX AT BT FT FE-
arfgat gt &1 W off, T 9%
Y oft 5 2 Y mwfeq ST 3 AT GREAv
F g gawr daT g v aw ) afe §
7 7 o 5t gersaTSh § a1 wed-
firer amt & qg S & aara i &t
AAFTTAT €T § @oreqq FT F &l
ghmmr =y & & =g wfqwnte
TE AN ) W ¥ w QEy wEraer
feqfr I S & 3, o f gar
FETAT F AT A FAT A TR, &
FEwT A7 forfs oW dar wRd
off | wigf agt e 4 oM &%
g1 far @, g for o3 fev
TEdt wT <@ off, wgmE g S @y
off, 7 AL Fedr ST Q@I A,
qEFeueT Gl | gl 9% 97 AR 99
Fr feafy @Ay off, o9 W #HX =F
A AT IT AW ¥ AT S 9
o ITH FS-WT Fv avdqEr v
FE ¥ ) AW F IAAT AT @ AT
IR TERTAT AT TF FAT GHAT |
wrat w1 a8 Fg1 i gfafeds aw w2
T fgd iz w@ fearer FrEETy
F g AR ST AT | AH Ag A
& 74 v 5 T q1d gt a% ST
off o [T Jam & faaw v a8
Igx Y | s afed, st IfER, seE,
gIATA, I FT JIATAL IN § FAJAT
wT T v | e av fafve ferfe
ot | SgT AfEd, TEHQ FT gAT FAN
AT AT | FEHT WG AT FA FT
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Ieew wew  wfawifat ¥ faa a3
FAS & 7 gwlq a7 @ T )
FIET ¥ FUST T FT [IATT FAT FT
o & S mrfyw feafa ot sEdr
forrres & WY #w9AT AR T TFT
3] | faelt war 7 5 ArEr
To FA T AT fovmq FB aqt H 1
1§ °g FEAT A1GATE foF 3 A T THY
feafa dar g1 7 &1 AR gm gwaw &
faqeft a9 & dar 5% 5 g& @nr
HIAFT G & I AJT AT &, IGA
T EAIL AW &Y FAT AR gferm #1 5@
qd w1 AR FRAr fE 97 oA
T FIW g ATAAT ATREY, a7 fw
AR 199 39 2w #r faafa 1 3w
W & fau, @md wf| sag @
F o, sas7 g0 T FOF @I
fau mgicrrnE feafs & faara, dar
¥ g M o9 & faary 18 9130
TE A, w18 g fawew 1 A 9m
oqt foafs 7 99 a8 gwew adarA,
TIACF AT FET § rar @ ar
q gqwerat § 5 98 OF aga & amfas
TEA AT |

3 1 ZAIX AT 9TH S @
fr auf vz 99 =g feafy s@r o
qq A FET FW A 5 g 5w FwIAA
FT TEAAT IIT | IW FH S wgafeAt
g @ & S fages & fau wgmw
Y F1 gEdt § FrAaTEr FET AT |
FIX FaH IoA AfRT M W
FTITEF g1 At aaura ot §  qurad
FK ITHI AR FAT AT A

37 feafeat & fraear =fgg | ovg
EATY WIGTET, Wt Hel g
T IIHT FTH BT X @ A1 IFH
9q aqa 38 Sfwg &l awar; wifw
afagm & g9 =fawr f& ™ &t
gUIR Fgt ArIfeRt #1, S| qMET
5 wmae @ ¥ AW e oG #7R
goqr feafa &t gae &9, WA F-
ATAT FT q3F T AW F AT AT
AT g § T 741 | A 3T F
I FZAT 92T & B 7377 feafa gy,
T g FrEanfear gElt 1 g
faweTwrr Fdarfgar fag v faw
FEAI TZ | FTIHT TR0 faATar ArgAv
g frmaa Fa fage o s
ge Fgi o w7 Sfafafy &, w7 gu
sfafafy &, 7T a1 qa@y ¥ A
fFo I § U FF, 49 FG,
TN GHFT FFT q@ Y ITHT TEIH
g & fag 79 fFar Smar a1 1 9
S gH FAT A TES TGRS | AR
& Bfar &1 A5 gar fewwr <@ @
WET X TA qWE Y AR gE ar |
SOHUT FT OATIERT gHIX AW
¥or fanft i & Famii 7 sawe
frar or, S #7198 ofomm & &
ZAR uF Afgwes & agany =N «@foq
qremer fasy Sy FY gAT AT T | T
FFgAR ama E | argw sq feafaat
%Fﬁﬁ%f‘wmaawﬁ ¥ fau
S S A
3P.M.  FE AT HL G E
§ @ SET TEAT

ifF W@ W Fw am mg
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[’Sﬁ Tdo o ﬂ"r%TfT] oyt Paw
FIARE G FTAT & dAVA Arar
T g g WS AL a@ e g
M @ W a 1950 § #R SE%
Iz W S AW FT oyt feafa
FT ST T Fr FrEgdr feafa a1 fwev
THIT § @A KA T AT g
oUW F FTAT A fEET T fwey
SFTT § ganer AT 1T ST FeieE
& wrew ¥ 39 feafan o= fagaw
qIAT | GATY 3 &7 T FeAT ARNEAT
J guwT g oAr feafs wig asr Aw
F AR 1 dqrady &1, S5 gIeT
fipar W= 7 T 5 o feafa fafwa
g Y & IRy gH a1 @A A1feg,
IEY GI@EI @A A1fgr 1 zaAr
gEET & g S, AT I
F g 7 g feafa & s @@
AT FTAAT A AW AT AR
feafqar & fraes &0 ;faw &7 T |1
A A
T ® o9y FEAT =Tgar § 6 oy
1 afus frgarfat 787 g€ 1 60
FAT FT FTIET AL I FT Z )
gfz 57 60 FAT FT HTATET 1Y &7
#1 gET EW IO AN F! S FIH,
FO AR F1 el a7 FFT gl
g A Far gk qw F mert #/i%
gtk Bw &7 wnfer &7 gRem =W &
TEAqw & B g9 ¥ Tgas FA v
FT S ¥ I3 @ | 399 fwET g1
iy safad 1 aTa JE¢ gT ATfEd,
- T g ERT AR |

§ oIy FEAT ATRATE OF gerdy
T W HEIEAT T Ag AT AT
qrT AT W@ 5 I ag e
3T Y 9oMT L 7E 1T g AR gAY
TH Wel WEedT 3 6T ¥@ ara H
e fFa | 9 e {9 A

wq, | W A Fow oo
SEE & AT AT Q= 1 ey 3

AY FT AT TF | I IEIT AW, DY
AT FET 7T A9 T F Iv5 Ig FIH
ST 92T | 56 HIg gIUT F| AT
TG R H S3f aF 9w wTiaTeaT
F A TFT§ I SNfGTAFL HET
feat fom@ a 79d wfus1<r & as o=
A FEAT T GAR & | TR FE F
a1 &g agar v afewd av ggd
arafeam & i wifas afuwr feg a3
4 I R W W, wg N9N FAA
FT WL ISFT &AA A3 HrAT | A F
Teadtgar FIR F fE § guaT Sy
®RE | wAWHFI TN g 9@ w5
g | ¥ T ¥ 3w fadaw w1 wwew
FATEL B

wHl AEET ¥ UF a1d AT FEAT
Tigarg fr gw e faa, ¥3w mw-
FICE | g3 Fars ¥ W Fer 8 fr Fran-
ST FE ART I NEEAHE T
AT G, TEWET T FEFA FL A1 9
ZH TIT FT ST FF Ig Gol UL
9T W7 @Fd § | T 9 ¥ S AR
WET § g3-83 WA ART 3 Y
2 I qT ot SHFT 9N gAT AR o
FifF o ez A AR W H weIEiT
F AT TR IE F wAG W | 8§,
faqt¥ 7 afawd = fF afs g7 T g
Qe AL ATIAT AT VAL O T & g o
FTTTRIAE {eafq A7 ET AT AT
FET FTIA  HAGA ATFGH GATLHY
feafa ar ® & so¥ famiw #1€ orw ar
orE AT AT fet 3T 1§ A e
AT AIEAT § {3 AT T8 R eAAL W
S HfHFTd T8 gohe w19 & e 72 reeT-
FIT F ATAT § 577 WET & I fATe-
arx fear srAr |tfEw | o

# ooy wgar wear g R agad &
gfee afaF < aeer WA F FIH
FT R & fom oF0f & ST QR
Fendt g At fam @F ¥ o faes

P
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AT F AT @A FIEA F @R
g 7 gfaw wiemd 7T I AW B
HET FT RN FH 48 5T W@ & |
¥ T FT HIAT TF TR0 Wl § )
ol 5 faT wma W= gfaw wamard
% FHTL FAGT G AT IS AT HIT Iq
TAAT F A S TFAE s A 9
w3 a0 § FB AR A 3o & f@ers
TAEr T AT | 3 gHIR AT TS FTAFA
T TR §, F95 FEF ¢ | a8
T @ fe s afe w9 gfew
7g WGT 1 Faee fqer & 1 39 d@r F
T I9 TATE| HT, IT HAFIHT &1, &1
sfrat F1 faaa &7 § a9 ST ATEAT
gl o= frar &1 578 8 OF
FT AT THT FEHE & AILIHL & 07
S TZIGL AT & | 37 aH1 A Ifere
¥ faers gy €1 oft swfed o &fsa
foFaT AT | SEFT FA OF ET AT AT
frse.d gl & faens Tangdy & o |
TE T ITE T H9 AGHFT FT AR

FCEH IR HGT & G AT HT AT |
MA@ T TF TG, AP SIE§ |
@ T § WA §edl ¥ I TEI
F aga § sargew f@ g o ferfa
¥ Ar o § 78 fraew 3 fw a@ wwat
FT AT FT I HT S F-T57q79
F F T FAATE F1 F17F qifw A
F T ST TRIRET AT WEAT AR 0
HigFHg gar & TE §, I wurA €
AR R AT A @ | S FEIY
T % IaTg0 A HX IqT 9T g &
ToAqX F  wex gfaw atr dar &
Zax 3T foaae o afgwe e go
& ITHT QR FTL T E AT AU AT
F g A EARI ATRfRAT A7 oW

[Mr. Deputy Chairman in the Chair] ~

gferer aTer AN &7 ST-GWHT FL T4
FET A & WX AT ST TH F §
TATT TS FVT-HTET ATHT (gt FTTO0
T qaT qET T 14T § a1 SEH! HET F
T a2 F< oot Smar & S99y § 59
THIT & qHST I & ST = F
gfer are T AR 1 A § e wRY
fo @t F qu7 ¥ fagr 9w BT
feam mar 1 3| T F W A I
g w7 & o & @ § | gl 8
faaw fraew & B o7 @8 Faq o=
e =5 T F ST gOF1 9T UF a9
AR AT Z8 a9 F1 2@ {5 gfew o
HI AT T AEFT HHTHT FRIAT
THFE ar | i 9few wfEr o)
o gl SAar #1 9ET Fd
£ ST 91 F4F 9% (967 T&T F1A-
FTET AT ST AR | 3w qag A F
TF T IIME0 39T AT ¢ | gL
SETYL § OF fefezae vaaresr afret
g 1 BF =wquEr &7 asET 8 SEd
ATTHTA & AL 10 ATE HI N J4T
AT E L HY < aw a gafag nfamfat
#1 faar, afeT Se% s W FraTs
T &Y T | 7g SFEer F gwfan 3 @l
gfr g o afusrd gal e &
T 33gy § AfFsaw faeg *g
FHAATE 7Z1 gIdT § | H ww Farg
Ta A B A ARG ToTs T § T
FIT TR WEITHfAgaT® faane F30r
T AW F T TEATSIT aTfer AW
& faei &7 ATWETT FATT g T
TR F &I A 39 fqgaw F7 ogwA
FEIEN

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal): Mr. Deputy Chairman,
Sir, I rise to support the Maintenance of
Intqrnal Security (Amendment) Bill and the
statutory provisions under it.



79 Maintenance of Internal [RAJYA SABHA] Security (Amdt) Bill, 1875  8o.

SHRI BHUPESH GUPTA (West Ben-
gal): I congratulate you, Mr. Deputy Chair-
man, You came in time to relieve her, so
thar she can make her speech. - gy

. . - AR Tt
Y S S L T LT L

SHRIMATI PURABI MUKHOPADH-
YAY: Mr. Deputy Chairman, Sir, we are
passing through an emergency. The whole
world knows about it. What is this MISA
meant for ? I congratulate my young
riend, Shri Pranab Mukherjee, and Shri
Om Mehta. Shri Pranab Mukherjee is jus;
eniering the House and I hope he will no
say that it is also by arrangement. I cong-
ratulate Shri Pranab Mukherjee, Shri Om
M-z:hta and the Home Minister for taking
appropriate steps to curb the activities of
people who deserve to be brought under
MISA. Leave aside the political question,
Smugglers, blackmarketeers and the othe,
sharks are all being brought to book and
many of the stalwarts in the country are
already behind the prison bars. Coming to
the political field, in the name of freedom
and democracy everything was going on in
this country. Everybody takes the oath in
he nim:> of the Constitution, but they have
stretched too far the provisions of the Cons-
titution. The Constitution guarantees free.
dom to the pzople. If freedom is interpreted
as licence, then they have to_be brought to
book. It is high time the country realised
an] ths political parties and political workers
in different forums understood, what is the
real spirit behind theletter of the Constitytion.
Till now what we have done is within
the four corners of the Constitution, Some
of my friends in this House said that, es-
pecially Shri Goswami in his speech on this
subjzct asked, “Is this emergency? This is
normalcy.” I agree with him. This should
have bzen the normal situation in the country.
Every free nation, every patriotic people,
men and women, should behave in a res-
ponsible manner. In the name of the free-
doms of the press, every day we found ‘that
a systematic attempt was made at character
assassination of the party in power, of the
people ‘ghg are running this party, both at

the Goverimental and at the party level;
every day character assassination was going
on. Not even one paper protested against
it; on the contrary, the papers treated it like
yellow journalism; they knew that the per-
sons attacked being in a dignified position
would not come down to such a level as to
contradict it. They took the fullest advan-
tage of it. Ifthey were determined to do that,
then the Government had to see to it that the
people were not misled in the name of free-
dom of the press.

The Constitution guarantees forming of
association, whether it is a politica] organisa-
tion or a cultural organisation or an organisa-
tion for socia] welfare activities. But it the
name of religion, we have so many insti-
tutions doing wrong things. Take the Ananda
Marg. How is it that human skulls wer
found with them ? What were they doing
with human skulls and skeletons even in
primary schools ? Is it religion ? They
were murdering people. They are the agents
of the C.I.A. It has been proved beyond
doubt. Don’t yoy think that any Govern-
ment in power, worth its salt, will take
action against this organisation, that it wil
be banned ? So, we banned it, and we were
right in banning any organisation which
goes in the name of communalism. We
believe in communal harmony. This country
is a very vast country., We have so many
religions, so many languages. But the one
unifying factor is that we are all Indians;
nobody is a second-class citizen here, whether
Hindu or Muslim or Christian or any other.
It does not matter to which caste or creed
he or she belongs, the Constitution gives
equal right to every citizen. But if any
communal organisation, whether it is a Hindy
communal organisation or a Muslim com-
munal orgahisation or any other communal
organisation, tries to function and disrupt
that unity, any Government worth its salt
will see that such a communal organisation
does not exist. That is why we had to take
action against the Jamayat-e-Islami and ths
RSS, the vanguard of the Jana Sangh. Whoa
not take action against the Jana Sangh 4
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w e fial that the Jana Sangh is spreading
disrupdon in this country in the name of
Hiniuism, in the name of a particular re-
ligion ? India is not a country of Hindus
alonz. If any organisation preaches that
India consists only of Hindus and that non-
Hindus do not have a chance here, who
can tolerate it ¢ Dor’t we know what role
they were playing in the riots that took
place, the Jana Sangh with their banners ?
Officers were attending, in their galaxy of
cars, meetings of the Jana Sangh, of the RSS,
of the Amanda Marg of Ananda Murthy
wio is bzhind the prison bar.

I

g0 oY o

When his disciple came here there were
150 cars waiting outside to have a «alimps
of the Second Avadhoot. Wiire fare these
officers hiding ? Are the Ministers itrying
to save them. Why have they not all been
brought to book ? We demand wherever
‘hey are, in whatever positions they may
be occupying in Government offices, whether
utis the Cantral Secretariat, whether it is the
gtate Sectetariats they must be brought to
book. They have no right to continue and
enjoy the power given by the ‘people whic}:
they are using for creating disruption. These
reactionary parties‘are disrupting the country.

%~ They are disrupting the unity of this country.

JThey are demolishing the system of this
country at the instance of Anglo-American-
Chinese axe. Do you mean to say that any
Government warth the name, worth its saly
will ever tolerate this situation ? We will
not,

Sir, you will be surprised to know that
even in the Ministry of Defence they have a
panel for professors and ftecturers for the
dsfence parsonnel. In the Homs Ministry
you are supposed to have that list. In that
ist you will fini the names of Prof. Balraj
Madhok and Shri Vajpayee. Are they
preachers and professors to teach to fthe
« dzfensz parsomizl 2 Wao has prepared that
lis1? Bring them to book. ‘These are -5}-‘3
people who are still sitting in the Secretariat
niulging in nufarious activities. We demand
action against these officers. dela

LTS S

i
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Sir, lately the rally headed by Shri
Jayaprakash Narayan and the Congress Op-~
position wanted to besiege the Parliament
House. A meeting took place and they
declared their intention to hold a rally.
The rally took place. Now what were these
Officers doing ? Did not they know that a
meeting was announced ? But no action was
taken. Even when warrants were there
against some people. Information goes to
these people first from the Secretariat that
they were going to be arrested and so if they
have a place to hide let them go and hide.
So these are the officers who are going to
demolish what we build from the Govern-
ment. They are saboteurs sitting inside the
Secretariat. We want to find out who are
these people. I congratulate the Prime
Minister and the whole Cabinet for taking
bold action against the disruptive forces.

Shri Jayaprakash Narayan comes to Delhj
and declares in an open meeting that let Mr.
Brahmananda Reddi and Mrs. Indira Gandhi
arrest bim, that he was inciting violence
and that he was asking the army to revolt.
Do you mean to say that if the Prime Minister
or the Home Minister, Mr. Brahmananda
Reddi, did not take action the people would
have tolerated them ? They would not .
That is why in this country we want these
clements to be behind the bars. Those who
are working against the interest of the country
we want them behind the bars.

PR}

Now, Mr. George Fernandes received &
sum of $68,000 from Japan on the 14th
June through the Reserve ‘Bank of India
May I know who sent the money ? And for
what purpose it was sanctioned ? Do you
mean to say that these people should be zllow-
ed to remain out to destroy all that we stand
for, to destroy the very texture of this country,
to. destroy the whole human life of this
country, to subserve the interest of the Chinese
agents and American agents ? We will not
tolerate that. The Prime Minister has been
kind to them. By putting them behind the
prison bar she has been generous to them.
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1f they were allowed to roam about people
would have been seen to it that they were
iquidated.

Mr. Deputy Chairman, please excuse me
for being emotionally involved in this. It is
all because I have served this country from
my very childhood along with thousands of
workers and I am still doing my bit in that
direction. Do You meall to say that in the
name of parliamentary demccracy we will
sit in the same House with these saboteurs,
with these betrayers of the country ? No,
the Constitution was not meant for that
purpose.

That is why I fully support the Main-
tenance of Internal Security Act and thg
amendment that has been introduced today,
Let us not misuse the power that has been
entrusted to us. We will not misuse it
deliberately or knowingly. But this powel
has been entrusted to those officers, the bona
fide of some of whom are in doubt. We
must keep an eye on those officers who are
exercising this power, I am not blaming
all the officers. There are patriots among
the officers. There are very good people.
I may be a Parliament Member here, but
if they had been given the opportunity,
they would have been better parliamentarians
than I am. I do not doubt their pong
fides. But there are a handful of officers
who are out to see that sitting within us,
sitting in the secretariat, they serve the
nterests, not of the nation but, of those
people who are working against the natiox?_
In the jails you get a report but nothing is
given to the press because we know that if
we give them freedom, they will again dis-
tort things; that is why we have withheld it.
And what are they doing in jail ? Playing
basket-ball. They are getting the  best
treatment, the best medical service. Do
you know that the health condition of J. P-
when he entered the jail was such that he
would have died ? Prime Minister Indira
Gandhi and the Home Minister, Mr.
Brahmananda Reddi, have saved his life
by putting him in jail, by taking him to the
pest hospital and putting him under the

) best medical care. That is what we have done

for him. As a person, I have nothing to say
against anybody. But as a citizen of India, as
a patriotic person, I am wholly against those
people who are working against the interests
of this country, ard they are werkirg  gairst
the interests of this country not for their own
benefit only, but they are working against
the interests of this country at the instance,
of, at the instigation of and being bribed
bought and purchased by, other countries
who are out to see that India is demolished.
You know, Sir, during our war against
Pakistan and for Bangladesh who gave sup-
port to our enemies, who were helpin-
our enemies, Those who helped our ene-
mies at that time are waiting to see that we
lose our ground. They are waiting to see
that Indira Gandhi loses. They are not out
to see that India loses its prestige in the
comity of nations. But they are living in
a fool’s paradise. They should know that
Indira Gandhi symbolises the aspirations
and ambitions of the whole nation. She
is not only the leader of my party; she is
the leader of the whole nation. She is not
only the leader of the Indian nation,
but she is one of the greatest statesmen
of the whole world. And it will not be easy
for any nation, for any country to demo-
lish what India stands for. For these
agent provocateurs who are working at their:
instance, we have nothing but hatred. We
have nothing but pity for them. If they
realise their mistake soon, it will be good for
them, good for us, good for everybody.
Sir, I whole heartedly support this Bill.

SHRI BHUPESH GUPTA : Sir, we
had an inspiring enlightening, even an
emotional speech. But ladies can never
speak well unless there is some emotion in
them. And such emotion for constructive
reasons and for rendering good suggestions
should be heartily welcomed even by men

like me.

Mr. Deputy Chairman, as was to be
expected in a situation of this kind, spee-
ches have been made on various aspects
of the present emergency and have not been,
understandably, confined to, strictly speak-
ing, the_ MISA or the use of MISA. The
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MISA jsonly one aspect of the whole
situation which we are facing. I am in
agreement with many of the things Shrimati
Purabi Mukherjee has said, especially her
reference to the bureaucracy. It is un-
derstandable that she is surrounded immed-
iately by admiring Members, both male and
female. But nevertheless 1 would like t©
point out to you that what she has said ip
regard to the bureaucracy and the problems
posed from that quarter deserves the most
serious consideration by the Home Ministe®
and the Government. As far as the emer-
gency is concerned, it is for the first tim€
that we are in the midst of an internal
emergency.
Fatidv .o oW
This is a national emergency, so to speak
for internal reasons. We have had an emer-
gency before in order to meet the threat aris-
Ing out of external agression. This time the
threat to democracy, independence, unity
and integrity of the country arose from
within the country. This threat came from
t he forces of right reaction and fadsm nur-
tured in some ways by the very capitalis;
society in which we are living. I cannot thiny
of this threat assuming immense proportion
in our country without taking into account
the serious role of monopoly capital, landlordss
profiteers, speculators and smugglers fully
backed in every way by multi-national cor-
porations and foreign monopolists in our
country. As I said before, these elements
sometime believe in double book-keeping
even in politics. Their feigned loyalty to
whatever is being done should not put us off
the guard, These are the trecherous forces
whose social and econcmic interests demand
that they encourage and bolster the forces of
reaction both in the economic and politicsl
fields as well as in our public administration,
And here come the bureaucrats. :

Thaane g,

et 'Ti

Let us not think that bureaucrats who
are corrurt, reactiopary and not committed
to the principles for which we stand are just
a creation of a particular administrative
system. They are really the creation of th,
society in which still we find monopoly ca-
pital and some very wealthy people having
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the upper hand in some vital spheres. Coly=-
sion between these two -elements—vested
interests in the economic life of the country
and the administrative apparatus in the upper
echelons—is something which has to be taken
care of by now above all in the emergency
period.

Shrimati Purabi Mukhopadhya very rightly
asked a few questions. We have not got.
satisfactory answers either in the Govern-
ment publications or in the speeches as to
why intelligence should have failed before
the action was taken. Why certain preven-
tive action could not be taken earlier ? Why
many of the movements were not noted in
due manner ? Why the activities of the
U. S. Embassy in this country and the CIA
outfit were not properly tackled down, exposed
and sction taken ? These are legitimate
questions to be asked today and the Govern.
ment should give satisfactory answers to the
questions posed by hon. Members in this
House and such questions have been posed
by people outside also.

T i

Well, right reaction in this country could
Bot have grown but for the direct encourage-
ment given by these forces in the economic
life and their friends in the administration.
We have got newspapers and we have seen
how the capitalists press behaved and how
Indira Gandhi and L. N. Mishra and sore
others have been the target of attack day in an
cay out at least by some of tt em, as if others
are all Caesar’s wives, Did you ever hear
Birla’s press uttering a word about Bada]
who has now been found guilty of many
corruption charges by a Commission of
Inquiry. While bolstering always right reac-
tion, did you ever hear them writing against
¢he role of Biju Patnaik or Hare Krishna
Mehtab or some other people who were once
in positions of authority and power ? Did
you ever hear a word of criticism against the
ex-Rajmata of Jaipur from whose palace
contraband gold and many other things were
found ? There was no justification not to
write anything because no case was pending
oBainst her so that it would come under
the sub-judice Tules
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saded””

Not a word was said. We said it in thig
"House, But these suspects were not even
‘mentioned or reported when we said these
things. So, we know what kind of a press
it is. As you know very well, recently,
in the case of a monopoly press, not a
- monopoly press that way, but a press owned
by a very rich family, namely, the “Ananda
Bazar Patrika”, the offices of the editor and
the paper and the residence of the editor
“were searched by Mr. Pranab Mukherjee’s
Ministry. Incriminating documents have
been found and some money has also been
found, about two lakhs of rupees or so. But
money is not important. What is impor-
tant is the incriminating documents. When
the news went to the AIR, AIR did not
broadcast the name of the paper or its owner
"When papers such as ours bring out the
names of such people, we are not allowed
to do so. We took up the matter with the
Press Censor in Calcutta. But we were
prevented from publishing the name of this
paper, Why? Why so? Why should not
the name be published? Such people should
be exposed and such a papsr should be
exposed, this “Ananda Bazar Patrika”,
Sir, if any newspaper in Calcutta is absolutely
pro-American in the very bad sense of the
term, if any newspaper is backed by the
CIA and has got direct links in many
ways with the CIA outfit in the country
and if any paper in Calcutta maintains a
jarge number of CIA men and CIA agents
under cover or their associates in its establish
ment, itis “The Ananda Bazar Patrika”.g - h

In 1962, at the time of the Chines®
aggression, this paper came out with
a blisteting attack and suggesting the removal
of Pandit Jawaharlal Nehru. Once, I
remember, Itook a clipping of the editorial
of this paper and brought it to the notice
o fthe then Prime Minister, Pandit Jawaharlal
Nehru, and he was a little surprised that
he paper should have written such a
thing during the time of emergency. Surely

4 Sir; the Government can find this out by
referring to the previous issues of this paper-
Whenever the country has been in difficultiess

whenever an opportunity has arisen for
getting something done for the Americans,
this paper, “The Ananda Bazar Patrika’
has always come out with its proposals,
with its insinuations, with its suggestions
and all that kind of thing. This paper
is doing the same thing during this critical
period through which we are passing and
we have been passing in recent ' months-
But no action was taken against this paper,
On the contrary, something also is done-
That is why we take exception to such things*

I know many such things are happzning -
I am told now that Mr. Kuldip Nayyar ig
n the prison now. I am not here to speak
about individuals or individual things. But
Mr. Kuldip Nayyar is a blatant liar and he
is a rabid reactionary, a man of the
American outfit, Well, what sort of ,
writing he has done during this period?
It is nothing but half-truths and lies and
many other things to promote characts
assassination. Such things go by the name
of journalism and such people go by the
name of journalists. They are the hireling®
of the reaction and the hirelings of American
imperialism. There are some such peopl,
and many ot them get very high salaries,
we know. Many of them, the so-called big
editors, get high salaries and all that kind
of thing. There should be an investigation
as to what their sources of income are and
how they live and so on. Well, these are all
matters to be gone into today because we are
not against individual editors as such, but we
are against certain things which have grown
in this country and we want to dismantle
the collusion between the unpatriotic and
reactionary elements on the one hand and
the agents of foreign imperialism on the
other. This has to be done on every front—
n the newspapers, in the academic institu-
dons, in the industries and in the cultural
jife and wherever there is a possibility of
such elements operating, action should {be
taken. Will there be such an investigation ?
We would like to know about this, We do
not want to know your secrets that way.
But I would suggest that you should at least
take some people of this House into
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confidence and then take their advice also to
see as to how to fight this thing out. It is
a long-drawn-out battle.

Editorial columns of leading papers in
the West, in America, Canada, in western
countries, are filled with filthy articles
against our country maligning the whole
nation of 60 crores of people, leave alone
the Government. Everybody is being
maligned, except those who are in prison.
Lessons should be drawn. Why should
You not draw lesson?

Surprisingly, Mr. Deputy Chairman, when
something we say against American imperia-
‘lism, it i3 censored. I cannot say the words
‘American imperialism”; I can say ““imperia-
lism®. America can say anything in their
Press against India, anything against Indira
Gandhi, anything against us, anything against
our system or anything against our people.
No censor. Their radio and television
always attack us or talk anything against
us, apart from the mass media of circulation
and papers like the “New York Times”
and other papers. But the moment we
mention ‘“‘American imperalism®, we are
told the word ‘“American™ has to be deleted.
Why? Why? Why this kindness to
America? I cannot understand, We have
Ny quarrel with the American people. But
the American people should be told through
our Press and other media of propaganda
as to what we feel about those people who
are operating against the interests of our

country. We have no quarrel with the
American people. On the contrary, pro.
gressive American people do understand

the position we have taken. I have recently
met some of them abroad. Why should
there be such hesitation? We cannot take
the name of “Ananda Bazar Patrika”, We
cannot divulge any of the things here. Yet
these things need exposure today. I would
ask the Gavernment to bring out somg
publication giving an ilfustrated version of
the conspiracy. And there you should
also point cut the role of the foreign elements,
Why should there be hesitation?. The

world will understand our case better if |

~and leader of Asia?

Q0

we bring out the connection as it exists

between foreign, imperialist agencies on the-
one hand and the internal reaction on the
other. That becomes a more convincing
argument abroad rather than suppressing
one aspect of the conspiracy, for whatever-
reasons I don’t know.

May be, the Ministry of External
Affairs is giving a wrong type of
advice to other Ministries in the name
of relations between our country and what
they call “friendly” countries. Well, all
people in the world are our friends. We
want good, friendly relations with all people
But that is not the issue today. But do
those who have taken advantage of our
situation, those who build up forces of subve=
sion and destruction of our country—dob
they deserve consideration that you are
showing to them? Is that the way to build
up relationship between India and the
United States of America ? I should
like to know. Do you think that these
pigmies and others would have been in a.
position to mount such a monstrous, vicious,
sustained offensive but for the encourage-
ment they are receiving from certain quarter
1h the Western side or America?

Shrimati Purabi Mukherjee has referred
to the money coming from abroad through
the Bank of Tokyo and other institutions.
Why was this not brought to the notice of
the Government in time? I should like to
know. Has any investigation been made so
far? Domn’t think it was a few lakhs of
rupees. A few crores of rupees is nothing.
Even the Rajmata of Gwalior can give a
crore of rupees. For that you need not go,
to Washington. If you go to Gwalior
you can get that money. It is not difficul-
that way to get one or two crores O rupzes
Crores and crores of rupees must have beell
placed at the disposal of those people. Is it
not a fact that Mr- Vajpayee, thejlana Sangh
leader, and our colleague in the other House
went to the United States of America
and carried a message from Guruii Golwalkar
to President Eisenhower, greeting him.
and calling him the saviout Q‘f ] Asia-

sl
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1t is in thzir publication. We have tolerated
all these things. The message was sent at
a time wien we were pressing for the imple-
m:itation of the Geneva Agreement, and
coatribared to bringing about the agreement
on Vietnam, and when the Vietnamese peopl®
were fizhting for their libarty, independence’
emocracy and all that. It happened at that
o DA cage noze of tazse fasiors. Taisig
about foreign aspect. -
Digzzers and other things and military
kits have bzen discovered. I would suggest
to Mr. Brahmananda Reddi—I wish the
Minister of Information and Broadcasting
had bzen here—that our Information and
Broadcasting Ministry requires a lot of over-
hauling., Why do you not bring out publica-
cation and newsteels of the discoveries and
ofiar inzriminating material and see that the
new;rezls are showa in every cinema house
¢5 that the p2ople kiow what was the nature
of ta: cyupiracy ? Biing som: of them to
tha Central Hall and show them. Let the
dazgers, swords, spears and other lethal
waapons discovered in the R.S.S. offices or
the skulle discovered in the Anand Margi
establishment spzak for themselves as to what
they mzant and what they spelt. People will
understand it much better than if we make a
few sp:eches. The patriotic sense of our com-
mon pazople is unqguestionable. They will
undarstand these things. Your White Paper
s not fully satisfactory that way. It is all
nght that you have given te quotations and
gother things. But these things should be
known through cinema halls. Television is
not a big factor in our country. The country
should know whaat the conspiracy was, what
the anatomy of that conspiracy was like, which
ere the forces for and against democracy,
what was their modus operandi, what were
the weapons they wanted to use and what
were their foreign conmections and foreign
backing. The people should know about
these things.

Why not publish the names of
four or five foreigners, Americans ard British
you have sent out of the country or made
them leave the country? They should be
-known. Anyhow, B.B.C. announced, having
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known tat you are goinhg to ask its corres-
pondent or representative to leave the country
that they were withdrawing their correspon-
dent from India as a protest against our
action or certain policies of the Government
in regard to them. Why should you leave it
to them ? Why should the All India Radio
not announce that for hostile, unfriendly
and subversive activities, the B.B.C. corres-
pondent has been asked to leave this country ?
Why can’t you say that? Why can’t you an-
nounce it at the All India Radio in its national
and international broadcasts saying that the
representatives of the New York Times and
Washington Post and West German papers
have been asked to leave the country ? That
strengthens our case. That exposes the game of
the international reaction. It should be done.

You should now think of discriminatingly
using press censorship. Well, we are all
equals! Bhupesh Gupta as an editor is in the
same category as Kuldip Nayyar so far as
censorship is concerned. Why should I be so ?
What crime have 1 committed in having
exposed the right reactionary forces and
Jayaprakash Narayan over the past few
months ? What crime have 1 committed tha
I should be equated with Kuldip Nayyar
and the editors of the monopoly press that
what I write should be censored in the same
way as what they are writing ? Well, if you
do not equate Indira Gandhi with Jaya-
prakash Narayan and rightly so, nor can you
equate me with those hirelings of the mono-
poly press who are writing on orders from
reaction in order to pull down our demo-
cratic institutions and to play up the campaign
of the character assassination. Is it not a fact
that when Mr. L. N. Mshra was subjected to
character assassination in this House and
outside, when Indira Gandhi had been
subjected to character assassination in this
House and outside, we got up on the floor
of the House very often incurring the wrath
of all our colleagues on this side of the
House to decry such character assassination’
to dissociate with them and condemn that kind
of thing. You know very well of the so-called
C. B. I. report. They went to the
Committee to read that report in order
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to spread their poisonous campaign which
vitiated the atmosphere and led to the
murder of L. N. Mishra. What did we
do? We also read the C.B.I. report. We
found out what was written in that report.
We found out that in no way could
L. N. Mishra be involved and we came out
with a public statement about it. Have
I to be put in the same category as these
people? These are vital questions, You
can1ot take an attitude of neutrality
Today w:z need the press, we need public
opinion, we need the opposition, we need
agitations and propaganda to expose and disown
1d:r052lly, poluically, factually and in
s every other way the rightist conspiracy and
all it ramifizations and its agencies. The
press, Parliament, the  Legislatures,
public forums and public meeting can all
play their part. ‘That should be done today.

Mr. Dazputy Chairman, I have said these
things and now I can tell you one example,
We from the party headquarters sent a tele.
gram that everywhere meetings should be
held and these measures supported. Tha,
telegram was sent to every State and omne
telegram went to Tamil Nadu also but thal
was c2nsured and not allowed togo. Ido
not know why. You can  imagine. A
telegram was sent that all of us  should
w- mobilisz  public opinion against fascist re-
action a2d so on. Somz meetings had
bzen h:ld here and in Chandigarh with the
Chizf Mmisters and others participating in
many placss. That telegram of all places
was not allowad to go to Tamil Nadu where
M-. Kiru1anidhi was holding the maet~
ing supporting these psople wio were put
in jail or thoss wio had led the rightist
campaign. He hai called upon people that the
tears of these leaders should bz wiped out and
many other things he has bzen saying. We sent
a talegram layiching a counter-campaign
there with the help of the Congress, the
C.P.1. , the Anna D.M.K. and others. That
telegram was withheld, Mr. Brahmananda
< Reddi should find it out. I was a little
shocked. I do mnot say he has done it
or anyone would have done it. Some officer
may not have understood what it meant.

_offizials

Once we s2nt a telegram “Suspend the land
struggle inview of the  emergency.”
Censor withheld it because the word
‘struggle’ was there. Hz forgot the word
‘suspend’. What can I do? I can deal with
literate >:ople. I canaot dzal with illiterate
paople. You see, I can deal with com~=
monsense. I cinnot deal with nonsense’
You see now such things are happening
Tazse are very interesting episodes though
somewhat painful. . o o 1':
T A4

i . B

Mr. Deputy Chairman, I have said some of '
these things about the bureaucracy. but,
again and again I have said that I do not blame
all the officers. There are many good
officers in the country at all levels. They
need to be encouraged, they need to be pro-
moted, they need to be given a word of good
cheer. Are we doing it ? We are not. And,
who does not know that many of the police
are Anand Margis themselves?
Who does not know that many of the police
and other bureaucrats have been. associated
with the R.S.S.? Some of them we had
namsd also. Many of them are sympathetic
towards Jana Sangh. 1 am not going into
that. I am only mentioning their association
with the organisations which have been
banned now. What has happened tO thqse
who are trying to build Anand Margis 10
the Secretariat of the Government, in
the Government offices, in the academic
institutions like the Indian Institute of
Technology, Kanpur, where the R.S.S. was
trying to build its base. What has happened
to them? I know for a fact that Dr. Zaheer who
was the Chairman of the Governing Body
of the IIT, Kanpur, had to go because of
the RSS. He was very much opposed
to the RSS and he had to go because the
RSS charged him with interfering in the
internal administration of the Instifute.
Now these people are still there. How
many of them are there you should find out.
Your intelligence should be able to give you
the iaformation about the RSS and the
Anand Marg. Well, I know it for a fact
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that some of the cfficers were recruiting
people to the Anand  Marg from amongst
their juniors. Denftycu knew that p If T
kncw, how s it that your pecple co not
know?

Mr. Reddi, why are you iasting your
resources and energy by tapping our tele-
phones all the time ? Wkat is there ? We
are speaking here what we have to say. How
are you interested in secret and private talk
For the time being at least you should resist
the temptation of such everdropring in our
cases. It is not necessary for you. May be
you can get some little thing bere and there,
but is it worthwhile? Is it worth the candle?
I do not know what you are doing,

You must mobilise your intelligence re-
sources. They have more than enough on
their hands in detecting the eonspiracy and
in detecting the remifications in order to
find out the elements who need to be exposed
and dealt with. That is a better thing.
Your intelligence requires a little orienta-
ation. In the past emergercy, DIR and
MISA were mostly used agairst the  leftist
people and others. The country was told
that there were ten frem the CPI ard some
other leaftist people. I am here for the last
23 years. The ircny of histery is svch that
when we came to Parliament 23 years ago, we
were denourced by the Charan Singh and
Morarjis and others as pecple who Fad ro
faith in demccracy and ag people who had
come to Parliament to subvert demccracy.
Today these gentlemen have exposed them-
selves in their criminal acts of subversion and
treachery against the country and scme of
them are behind the prison bars. Ncw thetefore
this changed situaticn should be reflected in
your administration, in your Goverbment
ircluding your intelligence. Your intelligence
if I, not being so intelligent may say S0, re=
Quires  a little orientation. It must
be given orientation. It is not easy to orient
an intelligence service, or for that matter,
any other service, You have to make efforts
fo.r doingit, Take for example. mery of the
things happening in the country. I know

about many arrests of our party mcmbers
which have taken place. These  bureau,
crats some of whom are Anand Margis are
getting  our  people arrested in Bihar
and other places—and some RSS people
who are in service in Madhya Pracdesh—
to malign you, to discredit you and to give
a handle to others so that they get the uppa
hand to some extent ard disivpt ite grewirg
relaticns between us and our joint cempaign
against right reacticn zrd thke implementa-
tion of the economic pregremme., They krew
they cannot distupt this thing. It is a grewing
fact of life tcday. But they kncw that they
can stick to the effcrt of arresticg Ccm muists
here and there and create an ¢xtrzcicirary
abnormal sitvation of ill blced where cc-
operation may not develop. We are not of
covrse provcked by such things, but we
must bring it to your notice.

Take the case of the papers. As I said
in the paper cur news are being censured. Is
anything against tte Scviet Unicn being
censured ? The Soviet Unicn is being
maligned by the mencpoly press even rew.
While I in my paper cannot menticn Ame-
rican imperialism, tte mcrcpoly press is
in a position to rnalign and canty on 2
vicious, slanderous campaign against the
Soviet Union and other frierdly sccielist ccun-
tries on one pretext or apother. Read The
Stateswan, read the other papers. Bvery
opportunity is being taken in crder to malign
the Soviet Union and kow the Scviet pecple
will feel you can imagine. It is being done
by the monopcly press even under censor-
ship, even in emergency when these pecple
the socialist countries like the Scviet Unicn
have stood solidly belind ycu, yovr Govern-
ment, your people, your country and-
your honour, integrity and indepercernce
Is it not something to be taken sericus note
of ? I think if the press censorship has
any meaning, it should be extended to those
which are deliberately trying to create a
misunderstanding between us, India and the ;
Soviet Unicn and other sccialist countries,
That should also be sericusly considered
by you.
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* differ.at ideologies than I have.
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Now, some of the good things have hap-
penzd. Ouae is the resolution of the Congress
Working Committee and the Congress lea-
dership that there should be joint effort and
joint action by the Communists, the Cong-
ressman and others  against the rightist
forc:s and also for the implementation of
t1: policies.  That is what it should be. There
should bz 2 national approach spelt out
convincingly to the people and the beginning
is good but it should be implemented.
There should not be any reluctance and
reservar’on. I know many of you have
We belong
to different sets of ideologies. But  many
things are common also. Qne common
thing is, fight to the finish against the right
reaction, for saving country, for saving
the democracy, for saving this unity and for
saving our independence. One commeon
thing is the immediate measure that you may
now take. Let us go ahead and implement
it together, That should be done and 1
think at all levels it should be done.

It is a very-very legitimate demand that has
come from your side and our side that the com-
m:tiees set up should be given some  statutory
power so that they become an imstrument of
implementation, not mercly advisory and
consultative bodies. Democracy must go
to the grassroot levels. Participation of
the common man is essential; iavolvement
of the common man is not a matter of pla-
tituje where you talk abswut it. It must be
ensured by measures, agdministrative, poli-
tical and economic. Therefore, I  wel-
come the agreement which has been arrived
at. The co-operative effort of the INTUGC,
the ATTUC and HMS in order to take care
of the industrial prociustion and deal with
industrial relations etc., is a good thing and
this has to be welcomed, and ithe Government

“ should hail it and give them encouragement.

Emeargency should not be wsed to curtail
the legitimate democratic rights of the
working people. Give them miore confidence
give them more fighting nuscle ; bring
them together at the trade-union and other

l
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levels in the fizat agzainstcial base of
reaction. That is what it should be.

Som-sthing should be done in the rural
and agrarian sector of the economy today
I ope a step will be taken in that direction,

I know maay of my friends may have somé
Jdoubts ani suspicions about other things.
We may also have our views on them but
they should not stand in the way of develop-
ing a co-operation in our efforts on matters
which have an over-riding appeal today. Here,
parhaps, I would like to take the opportunity
to say that we were a little disgusied at the
Allahabad judgement. I am not giving ary
opinion on the judgement but law is imper-
tant, In which counuy of the world
is a Prime Minister sought to be de~
barred on a technical offence of the kind
which has beent mentioned in this Allababad
judgement ? I should like to know in which
country ? Nowhere. As a student of poli~
ticial hustory and copstitutional history, I
do not know of any example in the world
where a Prime Minister of the country
having a raajority in the elected legislature
has been sought to bz overthrown by taking
advantage of a strict narrow technical and,
legal point of the kind that figured in that
judgement. Ponder over it. Ponder over
it. I thmk it is time to ponder over such
things. [ am noi speaking about individuals,
It is a question of freedom in the country.
We may do something today. It may be
in regard to others also. Therefore, it is
very very important.  Surprisingly enough
Britain which has been carrying on that
vicious propaganda, nobody would even take
notice of such things in Britain; it would
not be held as an offence at all. But here
in India it has not only been held as an
offenice, but it has been taken full advantage of
by the forces of right reaction, not only to
seek removal of the person whom they do not
like from the Prime Ministership but bring
about a rightist takeover of the co untry to
subvert democracy and independence,
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It is a serious matter., Now, I
know people, some of them, may misun-
derstand, but we must face the facts Today,
Parliament is sovereign and Parliament must
12y down clearly as to what happens to a
majority, as to what heppens to the leaders
who commands a majority or the functioning
of the institution. It should not be left to be
determined and settled by a single Judge
sitting in a particular court. I have all
respect for the Judge. I have all respect for
our judiciary insofar as they go, but we know
how they behave ; in matters of property and
in other matters. We have our strong reser-
vations about them, but here this crisis has
teen created also because of a serious lacuna
which is impermissible in our law. It is not
a question of the rule of law. Those who
spoke about the rule of law did not believe in
any rule of law. Had they believed in it, they
would have waited at least for the final verdict
of the Supreme Court. They never waited
for it. Ileave this point at that. I should
like to be told by anyone. Unfortunately
my adversaries are not here and unfortunately
my speech will not be reported also. I do not
know why Iam speaking, but still I should
like to share my ideas with them wherevel
they are. I should like to be told in whichr
country in the world, ever since bour zeois
parliamentary democracy came into existence
three hundred years or so ago has a Prime
Minister been sought to be eliminated from
the scene on the basis of a judgement of this
kind, despite the fact that the Prime Minister
commands the confidence of the ruling party
and the ruling party commands a bigmajori -
ty in the Legislature. Let anybody tell me if
there is such a thing. You will not find it
anywhere. So, I leave that point at that.

Finally, as far as bureaucracy is concerited,
may I suggest, Mr. Brahmananda Reddi,
‘for your consideration this ? Do not think
that the opposition is gone—we are here
and broadly we support it—and nothing else

ueeds to be done by way of consulting

other private Member. I am not mentioning
the opposition, but private Members you
should consult. Why should not there be a
consultative committee—not in that sense ?
We should have some kind of committee if
order to evaluate the officers of the Govern

ment of India or the officers in various under-
takings under the Government of India. I
again repeat it should not bz from the point
of view of narrow loyalties and politics, but
it showld be from the point of view of : (1)
their attitude towards the rightist threat to
our democratic institutions and (2) their
antecedents and attitude in regard to the
implementation of such measure that you
are taking. Make these two points the acid
test. Is the officer reliable from the point of
view of the struggle that we are waging in
order to save democracy and democratic
institutions from the threat of right reaction
which  has been temporarily thwarted,
but which has by no means ended? It may
occur again if we are not on our guard.

If that officer is reliable from the point of
view of the implementation of the progressive
measures that we propose to adopt and that
may be adopted 1n future and if those officers
are such as would command public confidenc®
and generate some kind of credibility, in the
administration, on the part of public—these
two tests you can apply. But you can
never do so by whispering into the ears of,
or by consulting your officers only. Why
should there not be consultation with certain
bodies set up for this purpose? Everybody
knows that in almost all the Government
departments there are people who actually
belong to the other side, who may not have
gone to jail but who are still there. They
belong to that side. What about them ?
How are you going to find them out? Well
you can do that only when vigilance is there,
only if vigilance is exercised, only when you
encourage vigilance by private members with
probity and integrity, on your side and on
this side of the House, who stand for tha
implementation of the measures and fo,
action against the forces of right reaction.
Well, that is very essential.



tot

The multinational corporations and
other things shoold be looked into.
Do not think that these multinational
corporations have been over-awed by
the emergency and are inactive; they may
change their tactics and behaviour. Buf
they are operating on the scene They
have got their connections; they have the
agencies. What about the Gandhi  Peace
Foundation? What happened ? = The
Gandhi Peace Foundation, with its great
name, bacame= a centre of conspiracy. Did
you ever think that such a thing would
happen ? But it did happen. There are
many other institutions in Delhi with different
sign-boards where, as everybody kncws, the
CIA actwvities and scme other activities have
been going on, almost openly. What hap-
pened to them ? Therefore, these things
should be found out.

Now, about the connections of your
officers, I think it is better sometimes to
find out the connections of ycur top officials

not all, but some. We know that some

officers are going to the Americars every day
maintaining very good sccial relations, at
family levels, with the American people
here.  When we know these things, you
should know better. If we draw our infer-
ence, you should draw your inference also.
Why can’t you do that ? That will not be
done if you l:av: 1t to the offizials only.
You must get alvice from friends here. I
see many fric1.ls sitting on this side of the
House. I am very happy. And 1 will re-
member my associationt with them. For years,
moath after month, they had been warning
you aginst sz officers, agamnst such cons-
piratorial activitics, against such collusion
outside the office hours, in secret places
and all that. Bur you thought that perbaps
they were indulging in necdless suspicions
and so on. It is they wio Lave proved right,
it is we who have proved right, not the others
who gave you all kincs of counsel.

© Isitnot a fact that we opposed the so-called
dialogue with Jayaprakash Narayan ? It was
because we knew that Jayaprakash Narayan
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was not interested in a dialcgue to strengthen
and save démrcracy and bring about the
unity of the country. You did not believe
us. Some of you thought that we were being
needlessly ideologically and  politically
aggressive. We thought the time would come
when events would tell you, and we were
right and those who gave you counsel—the
dialogists—werc not right. 1 am not
taking kudos ir the fact that we were right,
But the fact remains that those who were
looked upon as being eligible fcr a high-
power dialogue, were found to be men who
would have murdered demccracy in the
streets of Delhi and drowaed tlat aty i the
blood and tears of our people. I wculd only
ask you to l~arn; You should learn from it;
all of us shoulu learn {rom 1t. It s a critical
phase through which we are pz.o.... Let us
emerge from ttc crdeal with o sense of
greater perspcctive, greater convicticn — and
with greater 1deas of how to act not only in a
critical sitvation but also in a non-critical
sitnation: so that the critical situation may Lot
arise again. That is what we should do.
Thnerefore, Mr. Biakmananda Reddi, kinaly
take these things. Consult your friends. Do
nor ruvle cue consultation. Do not leave
things to  Lureaucracy. Even if they
are good nothirg will be lost by additional
comsultationn witl yvour cwn men to improve
maiters.  If scmething is geed it weudd be
better.  If semething is bad it will be reme-
died. Consyltation is good. That will be
the net result of this consultation. I am not
asking you to consult the rightist faices ard
otlers. It 1y very important.

Finally, I would only like to add one word
about the use of MISA. While I brought to
your notice hcew some of our people in
Madbya Pradesht and Bihar and other places
have been arrested, though their number is
very small, a beginning has been made. Per-
haps many others are being arrested. My
friend was complaining that scme of their
people™ have also been arrested. Go into
these things. Do not ajlow these files to
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accumulate. We cannot use them. If, Mr.
Reddy, you bring a complaint to me abouyg
some misuse of power, authority or privilege
against your partymen, I should go into it in
order to look into this. That would be my
spirit; otherwise how can T expect you to co-
operate with me ? Similarly, when I bring
a complaint you should’ go into it. It may
be that your machine may be cumberous.
It operates according to rules and regulations
and what not. Do it. Do have a machinery
at the Ministerial level, Centre as well as State.
1 think if the Prime Minister gives a warning
on the Radio that those officers who misuse
the emergency powers in favour of forces
which are helping right reaction or which
do not stand for the implementation of the
econamic programme, such officers will be
liable to the harshest punishment by the
Government, the abuse of power whether by
the Superintendent of Police or by the Dist-
rict Magistrate or anybody else will end.
They have also fear. It is not that some
other people alone have fear. These officers
are also afraid of their position and so on. This
can be done. I would ask Mr. Reddy to kindly
set up an apparatus in his Ministry, Put
some of your Minister as in charge who
would look into this thing from day to day on
an emergency basis. We would not demand
action unless we are convinced that such an
action is called for. You have to take a poli-
tical decision. A political approach to the
use of emergency powers has become very
necessary. Emergency powers cannot be
handled in a narrow, sectarian, administra-
tive dyed in the wool administrative
wing. It must have a political approach
also. The battle is against right reaction.
The battle is for strengthening democracy,
taking it to the grass roots. The battle is to
go on. Give protection to those who stand
for democracy, for progress, for social trans-
formation and not to those who want to ‘abuse
the authority and power in order to subvert
democracy, destroy unity and ruin ' the
future and independece of the country.
That is how the political approach should

be there. But that can be done only at the
political level  with political imagination,
statesmanship, farsight, confidence in the
future of the country.

Mr. Deputy Chairman, the battle which
we hive launched is a grim and grave battle.
It will continue till oneor t heth:rlives.
It will not end even with the end of emer-
gelicy whenever it comes. It is a battle which
goes to the root of our socic-economic, poli-
tical life. The baitle has to continue on all
fronts, in every sphere of public life, by all
men of goodwill, patriotic and democratic
forces, by joining their forces and by putting
our heads together. We should do it in
order to politically isolate the wvested in-
terests, and right reaction, in order to see
that they are not in a position to return to
the counter-offensive again as they have
done in the past. We should not allow them
the same opportunity that they enjoyed after
the 1971 general elections. But our appro-
ach should be a political approach. We
can defeat them ideologically. We can defeat
them politically. We can isclate them from
the masses provided we mobilise the people,
mobilise the masses into action and carry
out reforms and measures the pecple are
dying to have. It is possible to do so. Let
us not have a defeatist outlook. The grand
speech which Shrimati Purabi Mukberjee
made will rouse the Congress ranks and even
others. It will be a contribution to building
up unity and united effort. Other frierds
are making speeches here. I have come
here to hear their specches because otherwise
I cannot get them. These speeches should
reach the people. They will mobilise the
people. We think we are also speaking
in order to mobilise people. The masses
should be mobilised. The voice of demo-
cracy, the fighting voice of those who have
taken a vow to have it out with the forces of
reaction must never be silenced. Their
strident voice should go our, and ways and
means should be found to tell the people
what you, sitting on that side, feel, what
your arguments are and what your case is. I
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do not think that the raucous voice of right
reaction will be in a position to get the

stter of the judgment of the people. It is
not possible.  Therefore, let us take a final
decision here. The battle is on. We go in
the spirit of democracy, to radicalise demo-
cracy, to strengthen it, to give it a ew mean-
ing, direction and dimension, to take demo-
icracy to the door-step of the people, to
nsslye the misses —those who live in slums,
hovelsand so on, and approached only at
th2 tim? of the election—in the functioning
of th: demcratic system. We shall see that
Parliam:nt is strengthened. We c¢hall see
that incitations ace strengthened. We shall
see that reaction is defeated, Dbeaten and
that they are put in a position from where they
will no longer be in a position to return to
heir offensive again. Thank you.

st wfaar  afga (faee):
AT fe@) JqqT wiga, ATS ISy
F FruY I WET F quehe 71 faq Io
& # 98 F1 5447 F39 & 9T @3 g
g ) 92 agd &1 31 §99 9 A1AT § )
9 T F a3 Fe7A Y {5 3@ Aar
# faa &t wae fFar T A sqrar
T FATAA IqH SO A4 {7y & 79y
TAT FTH FIA 9T, TET q9He i
§ HIT FIT A1 H FT TR (7o
AT g 78 7 foawr qry | o f5w § 2w
F1 g AT qog % {5 7t Arieawar
F qU @A g, AfFA oL wT@a
FIT F, GET JT9d FIHFT 91 I
# fag &ar sErEer 989 )

{The Vice-Chairman (Shri V. B. Raju)
in the Chair] .
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F A gl @ ST ¥ gwAd <@
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TIEAT 5 | FEEeT AW X, TE T AT A
T Awad ¥ a0F T 3o grfaa a6
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¥ g7 qg F FA I qF F f27,
q A9 [v. G AuAw F7 AT 9
™ ed 0% § Tfew #¥T & Fren
g7 ST FT & TN Qo AW A A
@ # faddy arfedt §, G Sumfew
AT ¥ 2 1 CF w4 ¥ 897 foay
oY, T FT AIATILO AT TLE el faar
T ) WTRIEA B S-SR GEar
FT I AT? I8 a<g W) il fg
AT HT AT I &1 79T 4T | FIHTL
FUH Few BA T ¥ B owar
ar fF @aw §7 StaT gue g
TAT 811 TR U]T FY Ag afeat #;
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ATt %1 fagmar @ o ff e )
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fasrar oA, FUTATT g@AHE FQ,
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gF 39 ¥ 20~-50 §% W9 @I9d 9,
T q3f #7 ag dfedl ¥ a7 AATH
FIT &, WG NG FT T BF o & |
Afgraggmrar afF WaRIFE
TUR FT ITHMEAT JO@T 4T |

SATFTT ATUAT 7 FE AR
AMY~ QAT JFTHE IS FTF, FaT
F g gArg g, faifay
¥ owgr fr 9z dwIAE g oAt
qAFEE 7 QAT fFar v qgabe
FT FEAT T A1, IfF6 T a7 gAY
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[=a: gt alga]
7 w1y, fafeed w19 a1 9= qaa &
T, AT GRTE BIE FL M T FAL AN
AT FTH BT FLAAT GLHTT FATH,
duTaq TRTL O g4, Ald GBI
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THo To &, ST FAAF AT E aw g
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HTaSET a1 FT AT AT AT | F agi of
ST v F1 fewared frar oo,
UT> Tfo ¥ E1T THE FT v
9 FRAET FLAE AT 4 | U7 I FT
qF ATAR T YA 7 TF THo UH»
To T G20 AT Ied! ST 4% §
331w @ fAreE FT gy
Fg.8 w7 97 Arsgrai gy feawy
SEFTE ST W @RI AT
Sy et A wewTar 9r faawy
garfzm o f&% fHaY I%TT 3T 919¢
ot 1 AET WA W gEifaT g
TH TG F ALI A9AT | H EUA g
T4 7g 39 ¥ ¥ 0F 9gT 98 AT G
gaTe 93 §3 9 fiF UF Sy 9T gHEE,
W AL, AL AT AT § WAF 7
FE FATAT T AR AR FIE W@
TAQo & | I FYFIAT W FIA HT
AT Faat AT 9§ 95 qITTT A8
T UTAT FA QST | I a9 T A5
T I 9T foram #e Fy i T wree-
T gad fFRar o, I *fee 4 & fag
Fgt & o7 T | a9 for FT ST w
FAL H AT 931 ;R g vefufaedas
faeeT 809 & gfew & X ¥ wawy
fag @11 w9 Fgr A4T WO FIA
g T w&wastt &1 7, o agi &
afcfeafasdt w1 S=@q gu, fawr aqy
fewral @1 q@a gy, famr 7 39 % &t
F FAT ETATA &, 931 G@T LT &, A F7
WG & W FT GO T8 e,
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¥ F7 qrr T4 frmar 1 AR
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e 1 Tl ndeaet £ T T
A HLETAT ST Arfge | s gua
T W F A1 AT s gw A
wAE KRG OF q w7 § ) 7w oAt oy
@t g B 3 F7 FEar-asar 3% 116
&, Wi A1 o et e ¥ §
IS ST 7% H19 43 g, q050 57 I7%
FIH F 3GT & I ITH 10 1T F
FAMATT AW & W= o gu forre &
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T4 3. (mF Sara # [ fr ey g1
WA FLER AN AE FTAE | OF 59,97
foeF St 1 S A vasig g o 7T



109 Maintenance of Internal [29 JULY 1975] Security (Amdt) Bill, 1975 110
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ZHEER IS TG AAT G (FAE .. T



ITI

(fradt |fqar aig]
FY @ere &, araT FY d=TE ¥ 1 g6 A
TOF TG0 moAry aJfgd | g @R
& 19 9T H ag wgAr A0fay & g
st 3 ey orfests &1 arg fear,
IR wfas arfasis &1 &y 7@
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FIAT W a2 A8, &1 3 @i faa @
0T ol § 1 F Ay wEr § S
N F 19 TR AR BR-VE F1T A FIA
AT a1 Y a-a8 FIW W FWT § |
& gg a17 FAT IZA § fF greeA
T AT 9 AT AT, IH ALE &I
gmfaat SN F3 &1 o faad f& arR
gw #1 saaeqr fea faea gr e,
wrfra e St 7 g0 F1 o arar,
ITHT U0 § AT AR e fzar sar
fafree<t &1 o arge 7Y feras f&ar
STAT | IE UF AE FT W9 I
FaaT a7 | foed F Ao gHo wHo &
FARN T TG FT WY SHATT FIAT 97 AT
q97  FIAFAT ¥ FET 4T fF 29
@ F AL FF  WigeAt ¥ 50-50,
20-20 HTTH! THES &1 FT ATHI gT
fawa a8 * o w1 faam, < feam 1 gad
TR TE OF T FTEMAT T=97 |
I T HITHICHIS AEFT AT | =7
T YHFA AYAT F WY TF aRg FT
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et it S, S grg AwIR-
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g Fgr 1T g fF oRkT g oy
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¥ A0 v O #® ag feafwar
AT AT FAT | w9 AT & AR
T 3 7 A FB fedi F 912 wavAT
T 378 f&T TATHT X | TA IFIT
FAGTAAN § FOIMAT BATATT
gd F 1 g awar g fF zo o=y
AWM BATATS TIX AT AN
Y g0

afFa qaarT A, ST e EEIA B
7Y wig fay M7 gq waw 54 qE
F & 07 & IAOITATR 1L qgi & wvfara
¥ EATATT * TAT N § 9AY I+g fAsira
faargd =T fBe wmAq= gvdr Tify
F watfa® 37 @A F1 T@7

AT TH 179 foqQ «t 780 9T
gy fear &, Sox fag § mrewr
G E TR N D E RGO | S X4
fafarzs wEriy ¥ ¥gar T g fw
HY5T 1 SART X AT T AT
strat =rfed Arfw 3w A S FEA IS
& ag wagd {1 7 W w Y faar A w7
FF | AW E, FH HAT A AT AT
N ETagTATE 1 THE ol
AnTt § qAges arg S oft 7Sy

q QHT AW H AL F WAL
F1 a9 & 5072 wrfex § A g o
0 A wrhea & w1 T AT @ 2
gaferg & 6T ave 7 2iedrsq FAr
wigdr g & Avo & oAwgdr &
" A0 far srw ATl 3w a7
T I AT 98 4F |

SHRI MOHAN SINGH ROI
(Uttar Pradesh) : Mr. Vice-Ch:irman , Sir,
it was only a few days back that I had an eye
operation for cataract and I made an appli-
cation for leave of abserce which the House
kindly grantea for the whole of the Session.
But, considering that this was a very impor-
tant and historic sessicn, I considered it my
duty to come here at least for a day or so to
attend this House and throw light and give
my views on the Bill or whatever the subject
may be before the House. I have heard my
friends and my colleagues on both sides
speaking on this Bill or amendment of the
Act before the House. I give my full sup-
p.rt to all the measures which have been
eracted in this Bill. T would, in brief
request the Goverrment and the bon. the
Hceme Minister that he sheuld give instruc_
zic1s to the officers of the Government who
arc dealing with these subjects that they should
implement these meastres firmly and justly
and see that a]l the measures which bave been
acopted are fully ard carefully carried out.

Mr. Vice-Chairman, Sir, I crave your
indulgence to gwe me the permission for a
few minutes to speak on the subject of emer-
gency. I do not have geed eyesiglt yet but
1 lave prepared a short note wtich, I though
world give my firll views about the subject
as to what do I thizk of the measures which
have been taken and how and why the Gov-
ernment was prempted to take these steps-
Having that in view, I would say that I have
been in this house and in the other House for
the last ten years and whenever I have parti-
cipated in any debates or Jiscussicns, I have
endeavoured to approach all problems from
a constructive and result-oricnted point of
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view. Whenever I have participated m
the discussions in this House. Ibave ende-
avovred to approach all problems from a
¢onstructive
view. The events that bave led to the present
situation are clearly dve to lack of both, a
rational feeling and of

and resvit-oriented point of

a constructive ap-
proa " to the national problems of the coun-
trys W : are all aware that the last two Sessions
of Parliament have not been permitted to
complete any constructive busintess and
surely the tax payers and the representatives
of the people who have elected you will ask
you a question : What has been achieved
by th2 repcesantatives of the people in the
last six months ?

I have no doubt the Prime Minister has
shown no desire or intention of subverting
democracy and she has been forced due
to the action of some of the parties and people
who have endeavoured to achieve their ends
through undemocratic means. Democracy,
45 the Prime Minister rightly said , does no;
mean a °‘licence’. It m-ans subscribing to
he inner political discipline for the national
good. No Government can tolerate orga-
nised lawlessness, viole-ce, sabotage and
even open incitement of the army and police,
A constant and regular attempt has been
made to wreck the democratic life of the
Country.

The Presidential proclamation has preser-
ed the internal security and stability of
India, and the whole of India today, is electri-
fied with a new sense of discipline, dedication
and national unity., No Government or

Administration can function and achieve the
goals for which the people have fawfully
elected  themselves unless they are
permitted to function. And the events of
the last six months have clearly shown that
the Government has not been permitted t©
function properly either in this House or 1,
the other House. There have been occa_
sions when we had begun to wonder as to
h where this country was going and we wer€
Yooking for some action to show us some
,;ght. 1 am glad that the hon. Prirr.le
Min:ster has taken the required steps 1n
deahng with the situation firmly and setfing
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the course for the country mn the right direc-
tion. There are no two opinio s about ir.

Yet, if democracy is to function satis-
factorily in this country, there 1s need for a
healthy and constructive Opposition and I
hope that this will he realised by my col-
jeag es so that the democratic system can
continue to function and perform its task
for which the Constitution was established-
The country as a whole has welcomed t Ae
emergency and responded to it with grea,
enthusiasm and goodwill and appreciated
the action taken by the hon. Prime Minister
who has saved the country from frustration
and ruination. The action taken was rather
late, but better late than never. We are fully
aware of the extent of corruption, smug-
gling and other economic offences and we
are also aware that as a result of the intro-
duction of MISA there has been a marked
improvement in the situation in the country.
The 21—points economic programme ini-
tiated by the Prime Minister, I an sure, will
go a long way to setting right the economic
h:alth of the country. I am glad that the
objectives that have now been set are clearly
defined. When objectives are defined,
achievement is possible.

Sir, I endorse the Presidential Procla-
mation of the emergency and fully support al
t1e measures the Government has taken-
to combat the subversion and anti-social
elements in the country and to protect the
internal security of the country. Thank you

WA o Tio FMATg HTT JTHaHT
(FErrE) SIS A IV HIEE,
wrafeas grar FTIF &1 aAE & fodr
it fasr 78l wv qw fear war & 9w
F fo2 & stara w&Y @R & A9AT
aTH & qfFAT geT HA@T g 2w W
HATHL  wery  ae Wi qEEEl
FIT 310 AW A &OA ¢ A fF FTAT
TTH ATFT AW AT KA KT A
AT FCAE FU A1 9T THT g |
JATETA WEIEA, T ATL 9 AgA & AW
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[ = ATo ETo SAT T FLTTIFY |
I a9d T F7 g fFAT & 1 A
w1 faq 7eF & AL AHA-ANA  F1A9
FI9 & o agi dw fear rar &, o8 oF
TEALT AT FIHE T ALHIL A IIAT
2 AT H 30 A% FIH FT GLAFEH  FH7
g | S UF qwgga & A TF
7o | ga1 o o g, g v famsd
& fad #ix FEwwdEr 931 FIW R
fad o avforr &7 W@ N 3w FT
937 faEra AR 9§ #1 g ard guik
w5 arfagl 3 ww F gy w@r §
IATREY & Tex fFET W oF qref @
W& FEHT ITA AT & A WA AW
F AFT ARG 3 A QT wEEFIR
I gy grar § afeT s aEt w1 5
FZHT A0 Ag) AT & SE F WA
JrFa & FIX § Farfeey qdf @ F F
WX ZERT WA g H ' F e
THT FIT UET A€ IA, T FH FT FIE
gfgwr T8 & |

I fau ag s HwT FTOFEA
agt 93 a9 fFar T € 358 97 favarw
gfE st vmrzg AT A 3w fag
BT Y, qAIIEEI L AT FD
TH F1AT H GEH AT § AT AT
FIS 47 qTA AR AT ATTET F9F a7
JNT, IF fqq 3AF v g HE g
T F1 3a9H fEar w@w g o#iv gEaEy
JATAT Y TE T aEAT )

IF-aNTerE wEEw, ag s frarer
qrets g, SA% @it ¥ o@r gHIv
grIEd HI% §1F SIfev & 1 afew s
oEY TiEfw §, e gy qr @ W fEewr-
I sgfraa w@d & omte wew &
HeET HAA ¥ AT A & U@ IAHT
UF T FUIT A@AT Al g o
ATTo THo THo UHI CF SATT g o
TIRH AF 9% 3@ F WIT FgAT TIqAT
2 & 3w &9, St wygaw wed
ST AN ¥ 9arg¢ I oF FAT §

foe ware ¥ waufg faarsh dar
zn, @A fraw der gY, 9Ew
FTZ TFT GRS HaG_HT 93T g4, agf 9
TF AT Ared o garogar fawa
HETET e FT FoT FIATAT | TR
W€ AR § AW aF qga A1 § |
TAF FIT H AT SATAT T HIAL
J7fgT | A% AFT AAT T ¥ FH T
W& 1 &g faeqw gear & stfad w9
ARG Al C R R T oA i
# FTAR AT THo G & AN WR gQ
& | fawwa & 737 graAifs gl agd 9
T[T IRV mefama #1 g % CE S
FAES  qT qeao AFHT7 fFar & fswa
I AW FT AN SNIFT HAAT T
FTAW TEAT FATEA & AT AT ) qF
I @ E ) g8 A% F REIIE W
Taide gaC AV ST WEF S 99 F
TIgE T AT A FE TP T@Y
TGS WIS Vo THo THo &
A a Mg ag WA F agt A
gEwa F1 fey 7 faet avg & 3a ag=nd
1Y, FFETT qgaraT sy | ffedsa
TE & 2 H F FO AT 8T FgAT
g AfFT Fo ST AWSATST  HIT
HEITE W Heard Wdl g, S FW
afzfeafaot agt a7 da1 g€ § ag 747
ANE ¥ g% & (qad X § AH AN
UF FEEA AE Hd F-—g A =g
grF faedt gor &1 T@1 | Fa7 fas-
/9T F SE WFT AW A R E
gAY NI a e AT, gH 9IF & |
afed gme aga & & wAd g fF
faggar @ =1 FaT fFar gvas ¥ )
TR FA FIGA, FIA FICH F4
2 ZuFT aaH AT & | TAHT EW FY
faggrg sv aFa § 7 fow a0 &
ZHT WTo THo UHo & FAT &9
AT §, I axg ¥ fwg I F Fqx
4, 49 FAT T | W A fa ger
F 99E@ g A1 ST §IET S oA |
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¥ qaUd §, 559 9 | G S 7 19
qT AIHY 7T {6 gAFT ST & FZI7FT
ZV, gH OFT 731 &4, TS gA1fAT 20
715z W & fog feaar &3 faan
% g A9 § | AOE aqE F FT
FAT 9% ST AT TETT F99 JTAT
2?7 wfea g waar fax F=m@
# faq gg Fgr 2 1 Fg Fg Orel
AT &, 95 T© T0ST FT TF AT g A
fos ar & A9 9T TIT T{T &

fog & foar @ F
seM. AT FHT AWM FL Gl
g s fwar St [

A& & weaT @asy  frain £
AN FG FIAA  gA5¢ gH OH
fag@ & 3asr ag agAw F N
2L ozaar g A ggt F B8R
B1e dmt § Zgdr q9ge | 5 '
B2 gFTaTel F gwT 9% forg AAw F
AT & F1T AT Y § 1 & fefwaz
qrga &1 Fwgar agar g 5 3 33
AATFAT HHIC HIX 39 A1 7 G8q g+
F fgax a7 | T aF FghE a9
ST ge g g F IAF IR AT RF
AgY faar AT qF qF gHTE IW H A
wrifeq wraw 940 @ AFAN L A2 FAT

agh aga ww 3 g fF fow ag & Ao
T o ugo FrATaA 47 fwar g, fa1awg
g zadl "urEstaa & 71 fear §
T g ¥ 3g fw dar wr o
d7 wear =rfgg 1 gadr 94 & ag
FgAT ARAT § & ATTe gAe THo
F ATH 9T FL QAFQAT  SLIlzdm
T TF § IART A AMGRT 3Oq(TATH A7
92T | Mo THo THo &. AT Zfqw
gt § ag e BE F=A1 & AfTT At
g1% 88 g1 7% 7 ¥ ot g5 A
HUHET | IARI @F FI F AN THEST
fhaT SITqT § HIR A0 THo THo &1
faat  gaF fewrm ¥ HZ-HT FL 9T

g st &1 owg wy g A 97 Al
A7 AT T | % AHAE F qr™
FZAT 93T & fF gad sy r=d g @

g wYE guqU § T9ET qal 9¢ A
FTY & | TAF Ao Yo TFo AHKHAT A1
g gifraTdr &1 § ®r¥o THo THo
F A79 § BT A FTAY 1 9gT FT
fqn aF & | g gwdA wIAr Hray ¥
@I g1 3T 9T AN FAY &P AT
fear @ 1 &9 qF gw A 9% qraedl
RN ATHT T qF AT i AHIZ 34
F AT AT 7T WX I7 F1Iq FEAT
g a3 & 1 FTaarg gy g aFaAT |

S wAFEE WY agy ¥ A
T a0 frar § 7SR wIEs, g
AT A F5 A TAT F39 FT AR
T WA AF I5F g | TIAT QAT ZAT
fea M7 gfag 1 faad a4 2
& wgar g fr e gad dfgwar =i
fgemg g a1 49t foT fRe@ & 1 darq
Fagiagr w3 1 & gyl IJAEr
Fzar § 7 4 for 73 aifer Iy
FCW &1 BUR At ¥ fadars
Terd HIF FATT FT G §

gqTemer g, § gat A d AU~
qrer A AT gArar Tgar 3 a9
g ¥ a7 AWET waray a@gar  fw
maifsaT F art § fFw 9w ¥
AT F A9 9, AFAEY T AH 9
P 2§ 1 gHIR awaAdr f§d
¥ TF THo UHo Qo IFATH ZAT 3 A3
difer & fax s wgr ar a1 wAw
gt Afafeda qEf & A ¥ |
FT A qT AT F AT A & weax
TEWE %@ | OF 97 3T qRT #5
St o w@zael FTATETE, 39 AW
Stqa fawiEr g A R A0 AT
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[5 50 g0 F 7 7 arra ]
g foa =Ars 7 /g A Afge oo
8 T #1997 329 fear ) 7z FeAn
ydY g w1 Ay 3 Ifew ¢F ara A
|1 QAT 9247 § |

HTF F 17 99, 1975 FT gAR
UF AT4Y it ArEEAFT Y wAeTAr F F¥AT
& 3 or aroaF ¥ fafer s iz ¥,
IART AY THY AVE T T 0T AZTHEL NEY
# fomemat mar, 374 293 € &7, a7 9¢
TF A7-3ETE WY 9,0 §  wiAeaEd

fal fzx gy ¥ Taleg F=a1 {5 3 79

FI-IHIFTT & L G F(T FTE WL

FTF @ T8 (ATrs q57 4 A6

Fraa.$ gy wiflgg 1 @ gfes

TN F 91T g ATHAT giar @ T ag

W FeuZ gF AT arsy ae ¥

qeq ®RW IR Al AEg @ |

zq a@ F AT g wfma &
FRATA AGT HLAT AV 1 T A2
¥ fa gy 395 fag & w1 F v o
F9 FIAT TF AT TGFIE 1 29 A%
¥ T AN oATE FTAAT EEE
FLIF I ) FATT A799 3T AR, ®
TRH  FT AT AR AL AT ARGAT
g, fom mtataw fafqeez agas @
g Fgar TzAT § fF qod A|r sEF
FFr A o # §, 360 & @@
FIW FL@T g | g wrzA  fafasew
arfgar J oF qF FIH ISAT § FAF A
75 FIA 77 § dWHFIA FQT§ AR 95
gfa =gr sqag war § A ATA ag
feer & sasr gfFar gar #3310 §
=T WOHIS) F A1 § qIAT aFdR
quI ¥4l §

MESSAGE FROM THE LOK SABHA

The Delhi Sales Tax Bill, 1975

SECRETARY-GENERAL : Sir, I
ave to report to the House the following

message received from the Lok Sabba, signed
by the Secretary-General of the Lok Sabha: —

“In accordance with the provisions ol
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Delhi
Sales Tax Bill, 1975, as passed by Lok
Sabha at its sitting held on the 29th July>
1975.

2. The Speaker has certified that this
Bill is a Money Bill within the meaning of
article 110 of the Constitution of India.”

Sir, I lay a copy of the Bill on the Table.

THE MAINTENANCE OF INTERNAT
SECURITY (AMENDMENT) BILL,
1975—conid.

THE MINISTER OF HOME AFFAIRS
(SHRIK. BRAH AANANDA REDDI) :
Mr. Vice-Chairman , Sir, I am really thank-
ful to all hon’ble Mambazrs who have parti-
cipated in this d-bate, and I may also say that
this Bill received such a unanimous rather,
if T may add, such enthusiastic support that I
have hardly anything to reply to. OFf course,
our senior colleague and friend, Mr, Bhupesh
Gupta, has spokzn for full one hour or more.
May bz, he made a very good speech which
was very interesting to hear. During the
course of his speech he not only cautioned the
Government on certain things—naturally,
he has a right to caution—"e also mentioned
certain do’s and don’ts which also I have
noted with consideration.

Sir, I am not trying to go into matters
which do not directly relate to me or pertain
to me. Of course, he has given several
suggestions regarding how the Ministry of
Information and Broadcasting should func-
tion, how the papers, either foreign or local,
should be enabled to galvanise the people into
action and how, if censorship is to be 1mjosed,

hould be imposed only on te activities of



